16.04 hrs.

Title: Discussion on the Demands for Supplementary Grants (General) for the year 2000-2001 and Taxation Laws
(Amendment) Bill, 2000. (Concluded).

MR. CHAIRMAN: Okay, now the House shall take up Supplementary Demands for Grants and Taxation Laws Bill
together.

THE MINISTER OF FINANCE (SHRI YASHWANT SINHA): Sir, | beg to move:

"That the Bill further to amend the Finance Act, 2000 and the Income Tax Act, 1961, be taken into
consideration. "

MR. CHAIRMAN : Motions Moved:

"That the respective sums not exceeding the amounts on the Revenue Account and Capital Account
shown in the third column of the Order Paper be granted to the President out of the Consolidated Fund of
India, of certain further sums necessary to defray the charges that will come in course of payment during
the year ending the 315! day of March, 2001, in respect of the heads of Demands entered in the second
column thereof against Demands No. 1, 5, 8, 12, 13, 28, 30, 33, 39, 40, 41, 47, 48, 50, 52, 54, 56, 58, 69,
75,77, 81, 84, 85, 87 and 88. "

"That the Bill further to amend the Finance Act, 2000 and the Income Tax Act, 1961, be taken into
consideration. "

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, | rise to participate in this routine manner of debate on
Supplementary Demands for Grants which every Finance Minister, irrespective of party considerations, bring before
the House for the required support to meet the exigencies out of the estimated Budget that exceeds the limits and
leads to more deficit.

| am sorry to say this. Without any personal acrimony against the Finance Minister, | would say that his Government
lacks vision to see the present day reality in this country. His Government does not have any understanding of the
field realities, the plight of the workers and the plight of the farmers.

| am sorry to say to the hon. Minister that this Government has totally lost the confidence of the working class,
farmers and especially the small scale sector of this country. | will not touch the point as to how this Government
has very cruelly — | would like to use the word “cruelly' — compromised the support given to the anti-poverty
programmes in the poverty alleviation schemes by slashing down its targets and its own estimates of 1999-2000
which we have already dealt with in the last Budget discussion. We hoped that this Government would revise the
concept and will put more money in this programme. But our hopes were belittled. This Government acted in haste;
acted without clarity; acted without vision; and acted without understanding the ground realities and imposed an
uncalled for burden on the people of India, especially on those who are below the poverty line, working class and
kisans.

In the last few days, cutting across party lines, every Member of this House raised the issue of farmers on three
counts. First was, the price is not sufficient enough to justify the cost of production as subsidy has been withdrawn;
secondly, the storage and other facilities provided to them are not adequate; and thirdly, the procurement drive in
the distress sale under MSP is not taking off in many parts of Bihar and Andhra Pradesh. The Government's
response to that matter was totally discouraging and negative till now. Of course, to maintain the balance of the
Government and to get the support of the TDP, the Government did respond to the issues of TDP without
understanding the totality of the cry of the farmers of Bihar, Haryana, Punjab and Uttar Pradesh.

| would not like to question the performance of the Government in my words because Finance Minister will say that
Congress is habitual of attacking the BJP Government. | will take the liberty of quoting the BJP ideologue, Shri Jay
Dubashi as to how the present Government is functioning. He says:

and "l thought the day would never come when | would have to criticise the policies of my own party. But
these are strange times we have to do what we have to do.

The economy has not been doing too well has been clear for some time. But the Government refuses to
concedea€]. "



That means Shri Yashwant Sinha refuses to concede. The Finance Minister very courageously told in this House,
in a stormy situation, that he stands by the old target. He further says:

"The facts tell a different story. The GDP growth this year will be closer to five than seven per cent, and
according to a reputable instiute of academics may even sink to four per cent.

Industry is down to six per cent and inflation up to seven per cent. The stock market has carshed by 2600
points or 40 per cent in eight months. The rupee is still tumbling. And at least one international rating
agency has downgraded its rating for India.

The question is not, as the Finance Minister says, of a few decimal points this way or that, so that they
can be manipulated into position in due course.

The fact is that the slowdown is not a temporary phase. The economy has been going down the tube for
the last four years and is now virtually in a state of collapse.”

This is not my statement. He is your own ideologue. He further says:

"Manufacturing industry, the backbone of our modern sector, has been on the skids since 1995-96, when
it achieved a growth of 14 per cent. Last year, it was around six per cent. This is not slow down, it is slow
death."

"..Unless we recognise it for what it is, we shall never be able to deal with it."
Finally, he says -

"The situation is disastrous. We are probably losing one per cent of GDP or Rs.20,000 crore every year
because of globalisation. It is a pity that the Government is not even prepared to concede that there is a
problem."

Shri Jai Dubashi, who is the economist and ideologue of BJP, in his signed interview, said -
"Is the Finance Minister painting an overly optimistic picture of the economy?"
The answer is -

"Yes. The economy is in a state of collapse."

The BJP Ideologue concedes it. This is where the country is landed. | am not getting inspiration to score political
points just because the BJP leader has said it. | am talking the reality. What had happened? We all know in 1962
China invaded India. | was a student leader at that time. | understand as to what had happened at that time. But the
Chinese invasion in recent times in Indian market had been so acute in spite of the presence of this Government. |
can tell you if you feel it. The items which the Indian industry is making, namely, pressure cooker, fans,
screwdrivers, small machine tools are now being dumped in the Indian market from China for less than half the
price. Not one, but four lakh small scale units around Delhi, Haryana, Uttar Pradesh, Maharashtra, Karnataka and
Gujarat have closed down and no estimate has yet been made as to what is the plight of these workers. This is
happening at the nose of Delhi. Mr. Finance Minister, you can go and find out as to what is happening. Industries
producing pressure cookers, fans, small machine tools, sewing machines are on the verge of collapse. Finance
Minister's entire plan of growth had come down. Not only it had come down, it is sinking.

Can | quote from your earlier speech while replying to the Budget? Where do you stand now, Mr. Finance Minister?
You said that -

"I have taken care of."
What care you have taken?

"No threat of other kinds of things. | wanted to be honest. Despite the fact that the final Report of the
Eleventh Finance Commission is still awaited, | have included this figure of Rs.11,000 crore in my Budget
estimate. Where is this Rs.11,000 crore going? All of it is going to the States. Every State is going to
benefit from this money, which will go as grants."



So, when you look at the fiscal deficit, Rs.11,000 crore is exactly 0.5 per cent of the fiscal deficit. This 0.5 per cent
of the fiscal deficit has been added to the Government's next year's Budget. But to that extent, as far as the national
fiscal deficit is concerned, 0.5 per cent would be less. This is the case as far as State fiscal deficit is concerned.

Sir, that part of 0.5 per cent would be less as far as States fiscal deficit is concerned, according to the Finance
Minister. But if you add this, what is the figure we arrive at? It is Rs.35,000 crore, which is just add one more item of
expenditure to this and that is, interest payment of Rs.10,000 crore and Rs.45,000 crore of expenditure increase in
this year's Budget is accounted for these items alone.

Where do you stand in this matter today? The entire thing got collapsed and collapsed because the Finance
Minister did not anticipate at all as to what is coming because of your reckless policy approach, your casual
approach of imposing duty on the imported items from time to time. It put you in another disaster.

Your NPA realisation is a disaster. You could not realise the Non-Performing Assets which you promised you would
in the last one year with drastic measures, etc. What did you realise?

The industrial growth from April to September, 2000 is only 5.5 per cent as against the estimated growth of over
eight per cent.

It is not just a story. It is a disaster. So, the Government has to do some very serious thinking over this. The inflation

rate for the week ended on 4! November, 2000 was 7.30 per cent as against 3.20 per cent during the
corresponding time in 1999. What happened during this period of one year? In 1999, the Finance Minister claimed
that they had no positive mandate and they had to somehow manage it. He also claimed that the gate of economic
reforms was not fully opened and in this year's Budget, he claimed that everything is clear and he is very confident
of achieving the target. But the inflation rate has increased to 7.30 per cent as compared to 3.20 per cent during the
corresponding period in 1999 and it stands at 7.45 per cent now.

The Foreign Direct Investment upto September, 2000 was only US $2.16 billion. If this is the rate of investment that
comes to the coffer, how can he assure growth even in the field of investment? In this context, | would like to give
an example of a foreign company and how the Government is dealing with it. Suddenly, on a fine morning,
throughout India everybody finds a new hoarding in every important city about a company called LAFARGE. It is a
cement company from France. | admire their marketing skills. Within 15 days, we find publicity hoardings in every
district town of India. But what did LAFARGE do? They tried to rescue two or three sick units and brought down the
price of cement, thereby compelling other units also to bring it down. Did LAFARGE bring any money into India
while buying those units and while trying to expand? The Finance Minister has to answer this question. On the
other hand, LAFARGE asked for our money from PFl to invest here, which is not the case in China. In China, the
foreign investors have been categorically told that they cannot raise money from their Stock Exchanges and they
have to bring the money. So, the amount they brought into China is really substantial whereas, in our case the
position is totally different.

Sir, | am sorry to say that Mumbai Stock Exchange is one of the greatest casinos in India now. It is controlled by a
few Flls at the cost of small investors. The casino opens in the morning and decides the destiny of millions of small
investors within a few hours and that is done only by a handful of people in a closed circuit. But the Government is
a mute witness to it. | can give a number of such examples, but there is not enough time. During the last one year
alone, the small investors have lost over Rs.1,50,000 crore on account of very high speculative activities in our
Stock Market and 50 per cent of this loss has gone to a handful of FlIs in the form of profit. Most of these Flls have
taken the Mauritius route and as such they get significant tax benefits also.

The policies of the Government are tailor-made to benefit only foreigners and big business houses. The Stock
Exchanges in India have become major casinos for foreign players. There was sudden buoyancy in the Stock
Market without any fundamentals, but it was purely on account of calculated statements made out of context by the
Ministers so as to benefit a particular class and it had raised many questions with regard to the Government's
involvement in the artificial bullish and bearish trends in the Stock Market.

Sir, just before the last year's General Elections, there was no reason to suggest a sudden rise of about 1800
points in the Sensitive Index. There was an overall political uncertainty, the Kargil War was going on and the
economy had not registered any significant growth. We all appreciate that situation. It was a war of the people
against the invaders and we are grateful to our jawans who defended our territory. But the Prime Minister's out of
context statement that the provident fund will be allowed to be invested in the Stock Market made the market
bullish. Now there is no move to invest the provident fund in the Stock Market. So, the suddent bullish craze in the
Stock Market just before the last year's General Elections and its subsequent fall needs a thorough probe. In spite
of artificial bullish trends in the Stock Market, the investors have lost all faith in the Stock Market now. This is what



had happened.

They have lost the faith. Therefore, things are not coming up. Why will the industrial growth not go down? If India™s
own indigenous entrepreneurs feel, they can do it.

| give an example of a Kolkata Company. Shri Sudeep Bandyopadhyay is here, he knows the company. It is Khaitan
Fan Company. We used to see Khaitan Fan. He closed everything. He took a flat in China. From there he is
assembling everything and putting the stamp "Khaitan Fan made in China™. He is manufacturing at half than the
price that he used to manufacture here and is dumping in the Indian market. It is like any other unit. One unit after
another unit are going like this.

What does the hon. Minister do? He does not create employment because he lacks vision. He cannot protect the
employment because he has no policy. He cannot encourage the investor because he is in the trap of Flls. He
cannot generate the growth because he has already crashed the bottom level economy. That is why his ideologue
said very correctly, "It is not leg is down, it is a collapse™. And we are at a collapse stage. | am afraid, we should
not face the fate of South Korea or Mexico.

| have a strong feeling and faith in our workers. In every State, you go, working class is on the streets; farmers are
in tears; and only Shri Yashwant Sinha has the usual established smile and this smile, | always wish, should be a
live smile and not a still photograph. This is why we are witnessing this situation in the country.

Sir, the Government is not determined to tap the defaulters. There are hundred noted defaulters of the Central
Excise and Income Tax. If he had caught 25 per cent of them, his supplementary demands would have been
reduced to a substantial extent. Did he touch them? The Government would not be required to present the
supplementary demands to this extent if hundred defaulters of Central Excise and Income Tax would have been
caught.

Sir, | give you another classic example and the whole House will understand what | want to say. One of our
important resource generation of the excise duty is from an item which you all oppose, at least, | am opposed to
smoking. | feel everybody should stop smoking. The whole world is building a campaign against smoking. Yet you
will ask what the growers will grow in Andhra Pradesh. You will ask where the workers of cigarette industry would
go. Why? So, long as you cannot phase out by a systematic campaign of environment, impose more duty.

Now, | tell you the game here. ""The present excise structure related to the length of the cigarette.”™ The hon.
Minister keeps smiling. He understands what | mean. " The Managing Director of a company, smoking 84 mm
cigarette costing Rs. 2.40, let us say a length related specific duty of 0.80 paise. Then he has paid 33 per cent duty
to the Exchequer. While, his driver smoking 84 mm cigarette costing Rs.1.20 would also pay a length related
specific duty of 0.80 paise or 66 per cent duty. But if there would be a combination of specific, as well as higher rate
of advalorum duty on costlier brand and a lower advalorum duty on a cheaper brand, then the driver could not end
up paying double the excise duty as compared to his Managing Director.™

Sir, this is the advantage which is being exploited by a big house in this country, | do not like to take his name, who
has been caught in the excise trap many a time and yet the Government is allowing them to play fraud on the nation
and he is not taking any objective merits on this case. Why should they be let out like this?

Sir, excise duty structure on cigarettes is highly anomalous. ""The excise duty rates of the length of cigarette is not
only loaded in favour of the smokers of costly brand as compared to the smokers of the cheaper brand.™

Between the two Union Budgets, most of the cigarette companies introduced two or three price increases. The
increased prices do not bring increased revenue to the Government. Mr. Finance Minister, can you deny that? |
know what | am talking. In my private capacity as sports organiser, | will lose much because they will withdraw from
my sponsorship. But as a citizen of the country and a patriotic citizen of the country, | must expose them. They are
looting the nation and cheating the exchequer. They are not paying the duty as you desire. Therefore, you have got
to examine this matter and make a comprehensive probe as to why your Ministry will allow this kind of structure. | do
not like to take much of the time on the excise matters. | only pointed out cigarette sector.

Now, let me come to the withdrawal of subsidy. At Red Fort, the Prime Minister on 15" August rally made it clear,
‘come what may, the issue of poverty and the issue of the poor people should be given top priority and the topmost
consideration.' In the Nagpur Session of BJP, several delegates said, 'come what may, we shall not compromise the
interest of the poor people. | have gone through their proceedings. All these words are very good. | may be of an
Opposition Member to BJP but when | feel similar words are coming, | feel the poor people are protected. From the
day of introduction of your Budget till to this date, did you at any point of time try to consider the re-introduction of
subsidy, stage by stage, at least on the food items? No. Only on the price hike of petroleum products when Kumari
Mamata Banerjee made a big hue and cry and almost tried to get out of you, then to protect your Government, you



had to shed your tears two or three times with the handkerchief of Shri Ram Naik. You tried to give something here
and there.

MR. CHAIRMAN: Please conclude.

SHRI PRIYA RANJAN DASMUNSI : Sir, | will conclude. To revive a patient who is in collapse and coma stage, a lot
of things are to be done. It is not only injection, but also a kind of massage is required.a€} (Interruptions) | am not
applying only the medicine. Something more is required.

THE MINISTER OF FINANCE (SHRI YASHWANT SINHA): | hope that Shri Priya Ranjan Dasmunsi himself will not
collapse.

SHRI PRIYA RANJAN DASMUNSI : | did not collapse. If the Finance Minister only smiles and does something
outside in the same pattern of economy, | will also collapse because | am a citizen of India. Therefore, | feel that this
Demand for Supplementary Grants is okay. It is a routine one. The Government must spell out clearly their
approach on the poor and the anti-poverty programme, the programme that we gave. Have you ever considered the
Pradhan Mandri Rozgar Yojana, Jawahar Samrudhi Yojana and the National Scheme for Rural Employment? You
keep this on one side. If you take the report of CMMI pertaining to the growth rate, the employment generation
opportunities to the poor people are coming down. This is a fact | am telling the Minister. It is not from my source.
Mr. Minister, correct me if | am wrong. Till 1997, in the rural development schemes and programmes, 20 out of
every 100 in the village used to get a daily wage, daily work or some kind of work throughout the year. From 1999-
2000 now, 15 out of 100 in a village is getting that job. So, you have taken away the right of five people. If this trend
continues, it will be 12 out of every hundred who will be getting that daily wage job. Therefore, on the one hand, the
urban chaos of the working class will begin and on the other hand, the rural chaos will start. Therefore, your
ideologue, Jay Dubashi, has said the correct thing. If you do not restore the confidence from now and revise your
approach, confidently and consciously, the situation will be economic collapse, economic chaos from which you
cannot survive and the nation will not survive. It is not important whether you lose the election or | lose the election.
It is important the Government should be brought to the proper track to save the economy of the country and the
situation.

1629 hours (Shri P.H. Pandiyan in the Chair)

| request the Finance Minister to respond in a positive manner without giving wrong hopes and dreams. We can
have good dreams and bad dreams in the night. But in Parliament, we should come out with a reality. | only
conclude by saying that the Finance Minister said, 'Do not try to question the NDA. NDA is a rock." It is a rock. But
when Jock and Jill went up to the hill, the rock fell down. Please do not do something so that the rock does fall
down and therefore, there will be another collapse. With these words, | conclude.
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What matters is the credibility. What is important is the goodwill of the Government. #e@ f&a =wt @1 grar & wew@ gar &
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Assam Government, Assam Industrial Development Corporation. In the First quarter, the excise refund claim was
Rs. 93.51 crore.
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an oil company. The same group is having a power company, a shipping company and a steel company. And all the
four are in default.
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Now, once again on steel, the reduction of interest rate and longer repayment schedule is requested by the
institution. Then again, in the power company there is an interest overdue of Rs. 6.18 crore and the principal
overdue is Rs. 2.78 crore. The company has approached the institutions for restructuring of the debt, reduction of
interest rate and longer repayment schedule.
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&1 We were talking about the NPA.
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st fpde widan : gz + @@ 21 | will give an example of IDBI where the loans below Rs. 10 crore were of Rs. 3,380
crore in 1999-2000 and the loans which are more than Rs. 10 crore are of Rs. 22,969 crore.

3tk # amusst DB, ICICI, SIDBI &% &1 ¢ W& €1 a9 s3rs 9 &9 o a1 qfesa 9 15 ufawa €1 Eighty five per cent of the
loans are given to the big business houses, big industries etc. g aga s gefFgae eeaw € & g=@! aafl # ¢ o €1 a8
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gl &, sreiifefimra gxcft 21 We will have to study the major reasons and we will have to re-think and review it. f& srer-
3TCIT <9 & W BH SIS Tl &1 Wi ded & 1Y 894 Wi o8 W 3471 f3ar| 3R ey aftres 9 #Rae U & & You will have to
pay 43 per cent maximum duty. But if you bring it via Nepal 2t fi difersr w5 a8 arn sfteier a1 dvenew then that person
has to pay only 5 per cent of duty. @fé= @& 7= 781 far 81 WT O amut wew fan ol You forget it. &5 wan ez a9 gar
2| gufery # wg el s & & & g A w et s oeft 5 Whoever has signed the free-trade zone and double
taxation treaties, we will have to re-think on it. & s@ o= \rem s & <o & fod & @0 21 9 & f&a 3 oFR #ididr & Youw,
sficierT & Usdcigonic Il el ik =g & et argwa 4 o ¢ It says that : 'now we have entered into a free trade
agreement with the Government of India and so you can have an industry here and you can export goods to India at
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SHRI RUPCHAND PAL (HOOGLY): Mr. Chairman, Sir, the Supplementary Demands, which has 27 Grants and one
Appropriation Bill, seek to authorise a gross additional expenditure of Rs. 2,689.09 crore, out of which, a gross
additional expenditure of Rs. 1,067.11 crore is being met by the savings of the Ministries concerned. Out of this
total expenditure of Rs. 1,571.79 crore, the major expenditure is in relation to the Corpus Fund in respect of NCCF.
The recommendation of the Eleventh Finance Commission is to set up a National Calamity Contingency Fund to
provide financial assistance to the States for natural calamities of rare severity, to meet situations like cyclones,
droughts, earthquakes, fires, floods, hailstorms etc.

As you know, this House has been witness to the persistent demands made by certain States including West
Bengal which, in the month of September, has been affected by an unprecedented flood involving the loss of more
than 1300 precious human lives. The total damage, as estimated by the Government of West Bengal, and as
admitted by the Government of India on the basis of visits made by different officials belonging to the Agriculture
Ministry and others, was to the tune of Rs. 5,660 crore. The State Government, going beyond its capacity, had
already spent more than Rs. 560 crore, and had requested the Central Government to provide a minimum financial
assistance to the tune of Rs. 1,487 crore. Now, although late, this Corpus Fund is being set up, and | welcome it.

As you know, we have been making this demand, and there has been a dharna at Delhi. Even the former Chief
Minister of West Bengal had joined the dharna, and a Bengal bandh had been announced. Since the Government,
at long last, agreed to set up this Fund, the call for Bengal bandh, the strike, has been withdrawn.



| welcome this move. | also support the Taxation Laws (Amendment) Bill, 2000, which is simultaneously being
discussed, where a provision is being made to impose one per cent surcharge on income-tax payable by domestic
companies. | support it, and | welcome the move.

But before going into the other proposals, including some related proposals, | shall be failing in my duty if | do not
make a mention of the fast deteriorating economic situation in the country.

Sir, there has been industrial recession and this has been admitted by the Government. Even the business houses
like the CII, the FICCI, and others have admitted this. This is a matter of grave concern to all of us and particularly,
the manufacturing sector has been witnessing the worst situation. In short, it is a situation of stagflation. | do not
know whether the hon. Finance Minister would agree with me or not. He may not agree with it. While on the one
hand there is stagnation on the other hand we find there is inflation. One of my esteemed colleagues has been
mentioning about the rate of inflation. Today the rate of inflation has crossed 7.45 per cent. Very soon it may reach
double digit figures. Even a year back, it was hovering barely around three per cent or even less than that.

Sir, in the backdrop of this scenario, the manufacturing sector as well as the capital goods sector are having a
demand recession. It is being said that inflation can be broadly accounted for by the rise in the prices of products
coming from the manufacturing sector. | do not know as to how these two things could be reconciled with.

Sir, there has been a mention about dumping. There is a lot of controversy over dumping. In our total imports of not
less than 350 billion dollars, only a very small fraction could be accounted for by imports from China. Maybe, there
is smuggling as a result of some Treaty with Nepal and such other things. But the Small industries and the cottage
industries have been seriously affected as a result of this. There are, of course, industries which have benefited for
reasons of cheap imports.

Sir, there was a mention about the Khaitans. | read about a very reputed electrical company in some economic
magazine. The Managing Director and the Chairman of the company admitted that earlier they had been providing
jobs to their ancillaries, but ultimately it was seen that imports from countries like Taiwan, Malaysia and such other
places were very cheap and it affected them and so they started giving their own brand names and stopped
production from their ancillaries. This is what is happening in low cost steel products and pencil batteries.

Sir now after China joins the WTO things would take a different course. There are suggestions from important
industrial houses to the effect that why not India explore the Chinese market by competition. We have our products
which may have some good possibility of being absorbed in the Chinese market. These are the areas that have to
be taken care of. The Capital Market is in doldrums. It is at the whims of some foreign financial investors and
speculators. Rupee is depreciating very fast and the over all picture is bleak.

Sir, although the Finance Minister is trying to assure the nation that the fiscal deficit would be kept at 5.1 per cent
only and it would not go beyond that, yet economists who attended the World Economic Forum do not believe in
that. Fiscal deficit as such should not be any yardstick. It is a new yardstick being talked of by organisations like the
IMF and such other bodies. If fiscal deficit has taken place because of increase in the capaital expenditue and for
reasons of providing infrastructure,it is one thing. We cannot oppose fiscal deficit as such. The matter that is of
grave concern is that fiscal deficit is taking place as a result of non-plan and wasteful expenditure, like salaries and
such other things. Such things have nothing to do with production and growth of the economy of this country.

Sir, reckless, directionless and desperate disinvestment is in no way contributing to the growth of the Indian
economy. There are targets for mobilisation of rupees ten thousand crore. | do not know for what purpose. Mostly,
maybe, for meeting the fiscal deficit.

17.00 hrs.

There is no policy at all as to how it is going to be used to retire public debt; and how much of it would be used for
restructuring purposes. It has come to such a situation now.

I would like to cite examples of this. The Voluntary Retirement Scheme has been announced by the nationalised
banks. What has been the experience there? Employees of the upper category posts like the General Managers
and others, and efficient and talented people have availed of the scheme and left the organisations. According to
the Supreme Court, one cannot discriminate against any particular category of employees as far as this scheme is
concerned. The same thing has happened in the Bank of India? It has happened in New India Assurance also. It is
the people at the top posts and people who are talented who have left these organisations. | cannot but mention
that two industrial houses, one steel company and another private company, which is rated as one of the most
profit-making companies of the world, have got benefited by this. Most the talented people from New India
Assurance have left. This is what is happening. | had made this point when | had spoken on the IRA Bill too.

Such is the situation now that the State Bank of India does not want to announce VRS for their bank. Do you know



why? It is because the mechanism of their pension fund is such that the whole money would go for VRS if they
introduce it now. It would result in the State Bank of India itself going into financial difficulties.

Foreign exchange reserves have been claimed to have been unprecedented. With 36 to 37 billion dollars; it has
been claimed that the situation has never been so good. However, there is going to be the problem of worsening
balance of payments situation even before 315t March. They are trying to manage the situation by issuing India
Millennium Deposits. What will happen after some years? It would happen as it happened in the case of India
Resurgent Bonds also. It was a very high cost deposit mobilisation. By adopting several ad hoc measures, we are
making things more and more difficult for the country. Such is the bleak scenario in all sectors of our economy.

There is stagnation in our agriculture. The rate of growth of population and the rate of growth of foodgrains do not
match. At one point of time in the 80s, as a result of '‘Green Revolution’, our foodgrains production had surpassed
our population growth. Again in the 90s, since so-called reforms have been initiated, our population growth has
surpassed our foodgrains production. Our foodgrains production is now hovering around 19 crore tonnes to 19.5
crore tonnes now. Within a year or two, our requirement of foodgrains would go up to at least 23 crore tonnes, both
wheat and rice taken together.

In view of this, in the field of biotechnology, | welcome the proposal of rice genome sequencing research. Funding a
project of rice genome sequencing is very important for us. However, the funds allotted should have been more. We
are one of the ten countries who are joining international rice genome research. As far as | know, our Department of
Bio-Technology and ICAR are jointly doing the work of identifying genome for 11 chromosomes, and in the
meanwhile Monsanto, a major in the life science research body, has come out with details of all the 12
chromosomes of rice. Taking into consideration our climatic conditions and our potential, biotechnology and
information technology are the two areas which can give a fillip to mobilisation of our natural resources towards our
growth. These two fields can jointly emerge as the best engine of growth for our country. So, | welcome this
proposal. But | think it should have been more than what it is now.

I shall confine myself to the specific proposals made in the Supplementary Demands. There is a mention about
PDS. In West Bengal and Uttar Pradesh, there has been a deliberate move by the Government to dismantle the
PDS by raising the prices of wheat, rice and sugar, thereby making the people poorer.

This Government has dismantled it by raising the prices of wheat, rice and sugar making people poorer. This is the
admission of the Prime Minister that the economic reforms has by-passed the poorer. The poverty alleviation is not
being focussed on the poor people. The people who are benefited are the handful richer sections. How rich are
they?

Sir, on 04 December this month, there was a news itemin the Hindu. It said that in the city of Delhi, there had
been two marriages -- one at the house of a textile magnet and the other at the house of a very eminent
industrialist, and in those marriages, a single invitation card did cost Rs. 5,000. There, all invitees, guests came on
chartered planes. They stayed in the Five Star hotels. They were provided with new dresses. They were provided
with new cars. All the drivers and chauffeurs were provided with pagers. Everybody was provided with a mobile
telephone. Who were the persons present there? They were politicians, bureaucrats, taxmen and others.

But when Shri Laloo Prasad Yadav, on the occasion of a family social function was providing some lities, to say
about 4,000 to 5,000 people who were there, the taxmen went from New Delhi to Patna to get hold of him. But
nothing happens when in Delhi itself, such a big thing happens. It was reported in the Press that hundreds of lakhs
of rupees were spent in one night only in Delhi. | can name Ministers along with the taxmen who visited those
ceremonies...(Interruptions)a€; It is happening in the Capital city of Delhi.

Sir, on the revenue collection, there is one per cent surcharge on the domestic consumption. The foreign
companies -- | can name them -- are not paying even a single paisa as income tax, and they are the most profitable
companies.
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| am giving only a comparison. Sir, there is a tax arrear of Rs. 58,000 crore, and those individuals or companies are



not paying any tax. What are they doing? It is one per cent to the domestic consumption. The most profit-making
companies are the zero tax companies. On several occasions, we have been raising this issue. Now, they have
become minimum alternate tax companies. | am not naming them. | am making a mention of a very serious issue. |
had written a letter to the hon. Finance Minister and also approached the hon. Speaker. | approached the hon.
Speaker for my Short Notice Question. It was not admitted. Now, only today, | got the reply as an Unstarred
Question, and | am indebted to him for the reply. My question was: "whether it is a fact that the advance tax
payment has turned out to be a lucrative proposition for some assesses given the current low rate of interest from
term deposit of banks and higher interest rate paid in respect of refunds by income tax authorities".

In regard to the total interest outgo every year paid by income tax authorities on account of refunds for excess
advance tax, what is happening? If one assessee has to pay, say about Rs. 2 crore, he is depositing Rs. 5 crore
because after three years, he will get 12 per cent interest on Rs. 3 crore. How is it rising? | have got the figures with
me. The Ministry has not provided me all the figures. | have myself got the figures. In 1997-98, the amount of refund
was Rs. 878.87 crore.

In the next year, that is in the financial year 1998-99, it was Rs.1,727.12 crore. It is subsequently going up and up. It
is a good business. If my assessment is for Rs.2 crore and | am depositing Rs.10 crore, | will get interest at the rate
of 12 per cent because it will take more than three years for the authorities to make the payment. Such is the
situation.

The double taxation avoidance treaty is an old subject. Aimost all major multinational companies and all major
Indian companies have registered themselves in Mauritius, a small island and got a certificate of registration. | am
not quarrelling with that because it is a friendly country. But the Government of India is losing revenue on this
account. There is an immense potential for earning revenue. We are losing revenue; there is tax evasion; there is
generation of black money; and there are tax arrears also. They are using such dubious ways to deprive the
Government of its revenue.

I would like to know why there is only one per cent Surcharge on domestic companies. When we discussed the
national calamities in this House, hon. Members, cutting across party lines and covering the whole House, said that
at some point of time or the other in the year, there is either drought or flood or earthquake. We have seen the
supercyclone that affected Orissa. Today, | asked some of my esteemed colleagues from Orissa how many of them
were still under the open sky — whether the figure was 50,000 or one lakh and they said that it was far more than
that. There are reports of starvation deaths from Orissa. It is my neighbouring State. We have our friends there
through whom we get to know these facts. So, why has this Surcharge been kept at only one per cent? The
Eleventh Finance Commission has suggested Rs.500 crore as corpus fund. It will have to be filled by resources
mobilised from taxes or surcharge on Central taxes. It is all right to keep it at one per cent but how are you going to
distribute the money according to the need and severity of the situation?

All of us know the situation in West Bengal, Orissa and Madhya Pradesh. On that day when we had the debate on
natural calamities, all sections of the House, cutting across party lines, came out saying that the Government
should set up such a fund which would take care of all exigencies.

There are areas in Orissa where hundreds and thousands of students are leaving their schools to take up some job
in order to have some food. The Mid-Day Meal Scheme was a very good scheme. The Government has ultimately
imposed the economic cost on the Food Corporation of India. The handling cost, the transportation and economic
costs have been transferred to the Food Corporation of India has not been performing efficiently. There have been
cases of corruption. This is how even good schemes are suffering. | would suggest that the Government should
rethink about this.

| now come to some of the areas of concern. The Government has proposed assistance from the Department of
Chemicals and Petrochemicals to the Indian Drugs and Pharmaceuticals Limited, Bengal Immunity Limited, etc. This
assistance is of Rs.48.67 crore as Non-Plan allocation for salaries. Why is the assistance given only for salaries?
There are revival plans that have to be considered. Even the other day, a Memorandum was submitted to the
Ministry and | gather that the Department has very recently sent a note to the Prime Minister for expediting the
revival package.

Do we not need medicines? How should we depend on the multinationals only for medicines? Companies like IDPL,
Bengal Immunities Ltd., Smith Stanistreet Pharmaceuticals Ltd., etc. in the public sector have produced good
medicines at a cheap and at affordable prices. My suggestion would be that the Government should think about
revival and should not think only about non-plan sort of a provision for salaries, etc.

About Electronic Trade Technology Corporation Limited, ETTC, | want to say something. ...(Interruptions) Yes, |
supported you and you supported me. ...(Interruptions) Why should we wind it up? They should be re-employed
and they may be provided some sort of encouragement to render services. But they have allotted an amount of



Rs.8.42 crore. | have taken up this matter with the concerned Minister, but | request the hon. Finance Minister also
to extend his helping hand in this regard. ...(Interruptions) They have closed it down. But they have to give some
payments. ...(Interruptions) | do not want to go into the details of Bharat Sanchar Nigam Limited. Now in the
Supplementary Demands for Grants, they have allotted Rs.1 crore. What | am saying is that it is a matter of grave
concern. When the new telecom policy was announced, what was said? They said that it is to provide quicker
telecom service to people, better rural service to expedite process, etc. After that, the private sector will come to
basic telephones, cellular telephones, etc. Ultimately, TRAI was set up. What happened then? As you know, it came
to a standstill. Leave alone the rural areas, even for many towns and urban areas, Bharat Sanchar Nigam Limited
has come out with a proposal saying that they were ready to provide Wireless in Local Loop Service at a rate of
Rs.1.40 for three minutes. It will have a limited mobility, justly like cordless, whereby you can have the service for 15
kms. But they are obstructing it. TRAI is sitting over it. The Department of Telecommunications is prepared to
provide cheap telephone services. Wireless in Local Loop Service is a very relevant proposition for distant areas,
for hilly areas, for remote areas and also for the urban people who can afford, by using it as a cellular phone with a
limited mobility. But the private sector is standing in the way.

In the language of reforms, they say that consumer is the king. But we find that consumer is not the king.
Consumers want services at affordable prices. But the private operators say that reforms is for more profit for them
so that they become richer and that it is not for poor people of India and not for the middle class of India.

So, the economic policies being pursued by this Government which are reflected in the Supplementary Demands
for Grants are going to cause disaster to our economy. But still there are two or three areas on which | support.

With this support, | hope that the government would have a re-think over all those wrong policies being pursued by
them.

SHRI T.T.V. DHINAKARAN (PERIYAKULAM): Hon. Chairman, Sir, as | rise to speak on the Supplementary
Demands for Grants (General), | feel that it is my duty to express my gratitude to our great leader and the General
Secretary of AIADMK, Dr. Puratchi Thalaivi because of whose benevolence, | am here today.

Sir, now | wish to register my views on behalf of AADMK. We are in the penultimate year of the Ninth Plan. The
mid-term appraisal of the Ninth Plan makes a grim reading. The Government's claim of seven per cent growth is in
jitters. Even 6.5 per cent growth at the end seems difficult. Oil bill import alone will go up by seven to eight billion
dollars this year. To complicate matters, coalition partners are pulling in different directions over pricing and some
of the structural reforms. | am sorry to say that India is yet to demonstrate that economic reforms can benefit the
poor.

I would like to pose a pointed question to the hon. Finance Minister. | would like to know whether the Finance
Ministry has reliable data with respect to generation of employment and alleviation of poverty as a result of over six
per cent growth of economy in the 1990s; and whether any assessment has been made about the impact of reforms
on the common man. | would like the Government to come out with a comprehensive statement giving all the details
right from the start of reforms. This august House has a right to such information.

On the other side, globalisation is taking its toll. Quantitative restrictions are to be eliminated by 15t April, 2001.
Even the quantitative restrictions imposed now, has very badly affected the domestic market, the growers and the
traders. The farmers are the worst affected. When this adverse situation is bound to affect agricultural production, |
do not know, how the desired growth of economy is going to be achieved.

It is said that agricultural products generally attract a maximum slab of 35 per cent applied import tariff. But in case
of certain products such as rice, and sugar, the import tariff is between 60 and 100 per cent. Even 100 per cent
import tariff on agricultural produce will fail to protect the interest of our farmers. It is because, there are items which
are imported and sold for a price which is just one-third of the domestic price and even less. This was happening to
cardamom till recently. Therefore, while fixing import tariff, the price of the produce in domestic market and the price
of the same produce at which it will be made available in India after import, should be taken into account. Here, |
wish to point out one thing. The import of tea threatens the very livelihood of small and marginal tea growers,
particularly of Tamil Nadu. That is why my leader, Dr. Puratchi Thalaivi lodged a strong protest when the
Government levied only fifteen per cent import tariff on tea. It was only after such strong protests that the import
tariff on tea was increased from 15 per cent to 35 per cent. | am only trying to impress upon the point that for
achieving the target growth of economy, agriculture needs to be protected at all costs.

The decision of the Government to phase out subsidies by 2002 sounds red alarm. If agriculture subsidies on
fertilizers, seeds, power, etc., are phased out, from self-sufficiency in foodgrains production, the nation will have to
go from country to country with a begging bowl. But, unfortunately, the Government has turned a blind eye to this
fact. Even with 200 million tonnes of foodgrains production that we boast of, nearly one-third of the population is
impoverished. But we have a Ministry for Information Technology with a budget of Rs.25,000 crore. This is the



budget for a population of less than 10 per cent because computers are not within reach for the rest. Strangely, 38
per cent of our population is illiterate and nearly 40 lakh children are unable to attend school. Therefore, | would like
to know whether the Government has any modality of transferring the benefits of economic reforms to the common
man.

The Supplementary Demands for Grants show Rs.210 crore under the head of Department of Elementary
Education and Literacy. We are for achieving 100 per cent literacy in the country. But, | am afraid, whether public
money is being misused for pushing ahead the agenda of certain vested interests. Recently, the hon. Human
Resource Development Minister released a draft curriculum for school education that aims to provide a uniform
system for all classes in all States. It is apprehended that in the name of Indianising education the NDA Government
is attempting to push the Hindutva agenda.

I wish to make one thing clear. Our late leader and former Chief Minister of Tamil Nadu, Dr. Annadurai once said
that unity and uniformity cannot co-exist in a plural society like India. So, there cannot be uniformity if we continue to
have unity which is supreme. Since "unity in diversity™ has been accepted, the BJP-led Government should not
spend on weaving the Hindutva agenda.

Finally, | wish to make a few points in respect of my constituency, Periakulam. Lots of mangoes and grapes are
produced in my constituency. But the farmers are not able to get the maximum benefit out of it since they are
perishable. There is an urgent need for construction for cold storage there. Then these fruits could be preserved
and sold for a good price. In the last Budget, it was proposed to construct 100 cold storage places in the country to
help farmers preserve their perishable produce. | would like to know whether any cold storage has come up in Tamil
Nadu under the scheme.

There has been a demand in my constituency for setting up of factories for producing mango products such as
mango jelly, mango juice, etc. These mango products could be exported and precious foreign-exchange could be
earned. So, | would request the hon. Finance Minister to allocate funds for the construction of cold storage and
mango-grape related industries in my constituency.

With these words, | conclude.
DR. B.B. RAMAIAH (ELURU): Mr. Chairman, Sir, | thank you very much for giving me this opportunity.

At the outset, | would like to state that the hon. Finance Minister has today presented the Supplementary Demands
for Grants in respect of the General Budget for the year 2000-01 and also authorised payment for the appropriation
of certain funds out of this. Some of our friends have mentioned about different issues like industry and other
things. | would prefer to go in more for the present allocations made in respect of some important things that have
come up in the Supplementary Demands.

As Shri Rupchand Pal has mentioned, a major amount of money, out of this, is going to the National Calamity
Contingency Fund. | think each one of us is very happy about this. In fact, this was also mentioned in the earlier
Budget. | think he is also coming up with another proposal for some more taxation. | think that is coming up after this
and that will add to this money. | think that will help us. The National Calamity Contingency Fund is more important.
Everyone of us is looking at it....(Inferruptions) Let us see what is going to be the provision. That is very important.

The other item of expenditure that | can see is for the Ministry of Consumer Affairs and Public Distribution.
Foodgrains, subsidy and other things are involved. These have become very important in view of the present
circumstances. Here, | have to mention one important aspect. In spite of the problems like drought, floods, cyclone
and earthquake, still we are producing surplus food like rice, wheat, sugar, tobacco and any other item for that
matter. We must really congratulate the farmers of this country. They really deserve it. More than 60 to 70 per cent
people are there in the agricultural field. Any help for these people for their survival and further growth is very
important. Along with this, | also submit that the provision of Rs.200 crore is not the only item. But the storage
facility must be increased. Today, what is happening really is that there is increase in production of foodgrains.
Simultaneously, the storage facility is also important because due to lack of storage facility, we are facing the
biggest problem today. Simultaneously, we have to export the surplus foodgrains. These two things have to be
taken care of. We are increasing production. To encourage more production in this country, proper storage facility
should be there. | was told that the hon. Finance Minister has given some package for construction of further
storage facilities. He has given some concessions and subsidy on interest on loan etc. He has also guaranteed it
for some period. | am sure, that is very important.

The hon. Member has mentioned just now about the cold storage facility. It is very essential for all the commodities.
In Andhra Pradesh, the hon. Chief Minister has now started storing even onions to the extent of 30,000 tonnes;
chillies, tamarind and various other things. What happens is that when production increases, the price comes down.
Within a few months, the price will shoot up again and the market becomes buoyant. Some of the common people



find it difficulty. That is why, storage is absolutely essential. The hon. Finance Minister should look into that aspect
also in the larger interest of public distribution and common man's facilities.

Another item of expenditure that he has provided is for the Ministry of Home Affairs for modernisation of the State
Police Forces. It is only this morning that we were talking about that aspect. Today, naxalism and other things are a
big menace. They are affecting our economy and growth of this country. | feel we need a lot more things to
strengthen peace and harmony in the States. So, modernisation of the State Police Forces is absolutely essential. |
am quite happy that he has made a provision for that.

Another important item of expenditure is for the Human Resource Ministry. It is meant for the nutritional support for
children. It is a very novel type of project. Today, we are talking about children and their education. There is a lack
of education in this country. Wherever education is on the high side, development is good and progress is good.
For this, hundred per cent education is very essential. Of course, it is a common subject which both the States and
the Centre have to deal with. Whatever is helpful for the education purpose is also very important.

In spite of all these things if we are more competitive, we can really achieve results. Infrastructure is very important
for the progress and prosperity of the country. In fact, this problem was pestering us quite often and we have been
discussing more and more about it on a number of occasions. Infrastructure is going to be absolutely essential.

Of course, one good thing is that we have started Central Road Fund. With this Road Fund, we can develop major
road highways, rural roads in the entire country. Both rural road and highways are important. National highways
would help to create economy in the country. Transport cost is the biggest problem. So also, fuel consumption,
pollution, etc.

We have been talking of power generation for a long time. We have not been able to achieve increase in the power
generation. Probably, the Finance Minister would look into these aspects and try to see as to what the areas of
crises and as to how we should be able to improve the power generation. We cannot achieve industrial
development, agricultural development and requirements on the domestic front without the increase in the power
generation. Shortage of power is causing problems. | am sure that this matter is being repeatedly discussed for a
long time. It has to be given top priority. We have to do it somehow or other.

Regarding our ports, | would like to say that our imports and exports are increasing. In the process, the cost of
handling is creating a major problem. We have to economically compete with countries like Singapore where they
are handling millions of tonnes of goods and in a fast pace. We are not able to have so many ports because of lack
of facilities, proper technology, etc. Today, we have been exporting a lot of things, namely, textile items. They have
to be exported by air. We have to improve handling, stagnation in the airports, and air flights.

Tourism is one of the most important industry of a number of countries. Even small countries are making huge
amount of money. It gives a lot of employment and foreign exchange earnings. Even China has gone far ahead of
us. We are not able to do even one-third of what China is doing in tourism. They have developed so much and they
are giving more facilities. For the development of tourism, a lot of investment is not required. But we have to find out
infrastructural facilities, technology, etc.

The other day, | was in Mali Islands. | was surprised to see Jumbo airlines landing, taking off people. They are
flourishing in tourism industry and doing this just because they have more facilities. They collect 2000 dollars per
bed. We can also develop tourism. If we cannot do for ourselves, it is better we should find out who can help us to
develop our tourism. Tourism would help us to prosper. A lot of people who visit tourist places express that they do
not want modern things, what they want is the historical things that existed thousands of years back. In that field,
India has a lot of historical sites.

The other day, we were in Khajuraho where we found that all the hotels are full. They were occupied with full of
foreigners. They are there to see as to what existed thousands of years ago, as to who built those temples, as to
how they were designed, carried out construction without any facilities during that time. We have a lot of
opportunities and advantages. | am sure, tourism would be one of the important items which the hon. Finance
Minister would consider for extending more facilities for the development of tourism.

| have already mentioned about agricultural sector. Support price has to be maintained. A number of countries are
able to give high subsidies, etc. Now, people are talking about the WTO and other things. We have a lot of interests
in the mechanism of the WTO. We can protect duties there simply because we are able to market it. Allowing the
imports on OGL does not mean that what we are not doing, other countries are doing.

Today, many countries have given subsidy for these things and they are trying to support agricultural development.
We can also do better than those people by giving a little more support. We know that the hon. Finance Minister
knows that what is required is not much, but only a little more support and that would have the desired results. He
knows about the requirements of fertilisers, insecticides and water supply.



Then, hydel projects should be given top priority in our country. It helps in many ways. It will reduce the damages
caused due to floods and it will also help in power generation and agricultural development. It will initially cost more,
but the recurring cost will be much low and the benefits will be much more. | hope that the hon. Finance Minister
would look into this aspect and give top priority to hydel projects.

Sir, what is our strength? Today, we are making excellent progress in the field of information technology and the
world recognised that Indian technology, Indian scientists are good. But we should give a little more support to our
technical education. A lot of countries are today looking for Indian scientists and technologists; wherever they
serve, in any part of the world, it will help our country, because we also grow along with them. So, our technical
education is very important and our software people are going to be very important in future also. In the present day
scenario, this is a very crucial area and we should extend more support to it.

Then, we are doing very well in the field of automobiles and we are able to export automobile parts and televisions
to other countries. Our technicians are as good as anybody else in the world. If we give them proper training, they
will be able to compete better. At the same time, we should not allow second-hand automobile and parts to come
into this country. We produce very good automobile parts. If the second-hand automobile , which are being sold at
throw-away prices, are allowed to come into this country, | think, that is going to affect us very much. So, we have
to give a lot of protection in this sector.

The small-scale sector and agro-based industries need additional support. There are a number of ways in which we
can provide more support and protection to them. We have the avenues to do it. The World Trade Organisation
does not say that we cannot do it. We have the avenues and we can do it. My only request to the hon. Finance
Minister is that he should have a cell where, just like foreign direct investment where we are able to take a decision
every week, we can monitor things every week or 10 days, see what are our requirements, take quick decisions
and give them enough support. If there is a delay in decision-making, it creates a number of problems. So, we
should avoid delay in decision-making.

Sir, we have imported about 15 lakh tonnes of sugar this year. It is because of the reason that we have not been
able to take a quick decision. If we had raised the import duty which we have done now, it would not have been
dumped into our country. We have produced a surplus of 90 lakh tonnes of sugar, but we have imported so much.
We realise now that we have to stop imports and we have to export also. So, proper decision at proper time is
absolutely essential. Therefore, we need a cell which will constantly monitor these things and help in taking quick
decisions.

So far as disinvestment is concerned, it has started more than 10 years ago. Even at that time, we thought that we
should disinvest about Rs.10,000 crore per year. But even after 10 years, today, the total disinvestment done so far
is to the tune of only Rs.18,000 crore. It means that it is going very slow and it is not done properly. Probably, as |
have already mentioned, it requires an expert body which has knowledge and experience on disinvestment and
take decisions at the appropriate time. It will be really of great help, because we have already invested Rs.2,50,000
crore in the public sector. Out of that, Rs.18,000 crore is a very small percentage. In fact, a large number of our
public sector undertakings have got the capability to earn profit, but they need some financial support and even
bank guaranteee. We are bringing out a strategy in which the industries can be combined together or merged
together into a big organisation so as to face the competition.

So, we have to give enough financial support to small units so that they are able to face competition. We can allow
them to have some sort of inter-departmental interaction frequently and see that they get help without compromising
the quality of products and price, because efficiency is more important. As Mr. Rupchand Pal says, common man is
more important. In the same way, quality and price are also very important and this is where we have to give proper
attention.

| also find the sickness. What BIFR is doing today is a small percentage of that. We need a lot more industries
where the restructure, amalgamation, mergers, etc. have to be made. Otherwise, investment worth thousands of
crores of rupees is lying idle. The equipment is lying idle, and manpower has become a problem. This is increasing
not only in this country, even in Japan and other developed countries are having a lot of sickness. It is due to
technological changes, modernisation and due to various other factors. But constantly, they should be able to
mobilise these things and try to see how these should be amalgamated, try to survive these industries and utilise
the equipment to the maximum extent possible.

At the same, we are viewing competition or survival of the banking sector. Whereas internationally the rates are two
per cent or three per cent, however, here we are going into the right direction. The hon. Finance Minister has made
it and the Reserve Bank has stated that they have reduced one per cent. They still want to reduce it, but, of course,
going along with other problems, for example, once you reduce the deposits also, the rate must come down. The
provident fund people will object if you bring down that interest rate. Unless the deposit rate comes down, the



interest rate will not come down. So, these things have to be properly managed. Even now we are giving some
specialised type of interest rates for small scale industry, export, and agriculture. That is why, we have to support
this banking system and other things.

Now, we are planning to give more share to the States. we have made it to 29 per cent, but they require, at least,
33 per cent. We have to make them a little bit more on this. | am sure that it is going to be one of the items which we
are looking for.

If you look at it, in spite of all these things, our reserves are going up. Our inflation has gone up to 7.5 per cent and |
think, we would be in a position to do it. Our industrial growth rate has to be improved, for that also | think, the hon.
Prime Minister has recently taken up some review of these things and having some thought on this. Unless you
have a growth rate of above eight per cent, probably the expectations of these people will not be fulfilled.

| think, with these few points, | thank you very much.

SHRI KHARABELA SWAIN (BALASORE): Sir, | thank the hon. Finance Minister for a very important thing, which |
may be allowed to mention in the beginning. He has sought the Parliament to authorise him for gross additional
expenditure of Rs.2639.09 crore; and out of this, an expenditure of Rs.1067.11 crore is met by savings of the
concerned Ministry and the Departments or by enhanced receipts or recoveries.

The hon. Minister has made a very auspicious beginning either by saving or by cutting the Government expenditure
because the Government is the greatest spender everywhere. If you were to save the money, then it should be
started from the Government and the hon. Minister has done the very same thing, so | congratulate the hon.
Minister.

Hon. Shri Ramaiah has already mentioned about the provision of Rs.500 crore to the National Calamity
Contingency Fund. | want that this should be increased because the entire country is facing calamities after
calamities every year. The hon. Minister and the hon. Prime Minister also know how difficult it is to meet the
demands of various States like Orissa, which have lost thousands and thousands of crores of rupees because of a
Super Cyclone or because of a drought and all that. So, | think, this sum of Rs.500 crore is not sufficient and
whenever we get the opportunity, this should be increased.

Now, next comes the question of provision of subsidy to the Public Distribution System. It is a very good thing
because the provision of subsidy to the poor is generally accepted everywhere. It is also accepted here. But my
question is: does it reach the targeted persons? Generally, it does not reach. Let me make a point. In my district,
Balasore, from where | come, the Collector was telling me that the number of people who remain below the poverty
line is 73 per cent. The hon. Minister has told us several times that every time it is being reduced. Last year it was
something like a review. Your report said that the people below the poverty line in India are something like 34 per
cent. A new survey report said that it is going to come down to 27 per cent. But in my district which is supposed to
be a prosperous district in Orissa, it is 73 per cent. Even in one block, it is 84 per cent. How does it happen? It
happens only because we send the school teachers. A school teacher's job is not only to teach the students but his
job is also to go for census work, for preparation of ration cards, election duties and also to go for provision of
enlisting the people who are below the poverty line. And he enlists everybody.

So, my suggestion to the hon. Minister is that this work of preparation of the BPL list should not be given to the
school teachers. It should be given to some outside people, some NGOs or some reliable agency who can go and
really find out who are the poor people in this country. Let me tell you, in our country, we are providing subsidy on
food items to the tune of about Rs.20,000 crore. Instead of giving implicit subsidy, if we want to give the subsidy
money to the poor people who are actually below the poverty line by dividing the subsidy money and send the
money through money orders to each one of them, everybody will get Rs.5,000 every year. But does it reach them?
So, the subsidy should be better targeted. That is my request to the hon. Finance Minister.

| thank him that he has provided Rs.300 crore for the modernisation of State Police because it is known everywhere
in every country, specifically, in India that it is the State police which can deal with the menace of terrorism. You
take the example of Punjab. In Punjab, it was not the Army nor the Para-military Force but it was the State police led
by Shri K.P. S. Gill who could deal firmly with the terrorists and terrorism had to beat a hasty retreat. So, it is the
State police which should be modernised, which should be given training, which should be given better arms so that
we will be able to deal with the menace of naxalism, national casteism, private Senas and something like that. |
thank the hon. Minister for that.

Then, let me come to Item No.50 for additional expenditure on national programme for nutrition support through
primary education. Rs.210 crore has been given. My question again is: does it reach the real needy? In my area, |
have found that in the coastal areas which are generally prosperous, no child eats it. So, it is actually the village
people who sell it in black-market. They get money out of it. They utilise the money for some other purpose. This



should be given. | do not deny it. But let it be given to the Scheduled Caste and Scheduled Tribe children. Why
should it be given to everybody, and those who do not eat it?

And this money is being misutilised. So, my suggestion to the hon. Finance Minister is that this should also be
considered. This is a very serious thing. | think that most of this money in this case is being swindled and so he
should also see and ensure that it is better targeted and reaches the right children who actually do not get food in
their house and who come to the school and just to have food and then to study.

And there is a provision for disinvetment. The money has been given. Additional item No. 54 is for additional
assistance to bridge the gap in the resources for public sector undertakings. About that, we were discussing some
time back. | will not go for discussion on public sector disinvestment. | will just mention one point.

Now, take the example of public sector undertakings. Only 24 of the public sector undertakings are listed in the
stock market. So, suppose, anybody, let us say, any person in India would have deposited or purchased shares
from these public sector listed undertakings in the share market. During the last ten years he would have got only a
return of 2.4 per cent. Only 2.4 per cent! And if he would have purchased the shares from the 476 listed private
companies - listed in the share market — how much return would he have got? He would have got 24 per cent, just
ten times more! That is how our public sector undertakings are functioning in India and so | will appeal to the hon.
Minister that he should know all that about what will happen to the people who are just working.

Just for the sake of some lakhs of people this is no way just to squander the public money, Rs.2,79000 crore. It
cannot be squandered in this way, by borrowing money at the rate of 12 per cent, I3 per cent interest from the
market and get a return of just 1.8 per cent or being in minus.

MR. CHAIRMAN : Please conclude.
SHRI KHARABELA SWAIN : | have just spoken for 10 minutes. You give me another five minutes.

So, my point is that this public sector disinvestment should be pursued very vigorously and there is a talk about
slow down in economy. Yes, there is a slow down in economy. | do not want to talk about it. But this slow down in
economy has happened. It has happened due to less than normal monsoon, high prices of petroleum products and
the high costs of infrastructure and imports and oil imports. And talk of influx of imports, then also | come to the point
of China because now there is a hue and cry about why we signed the WTO Agreement and now many of the hon.
Members and many of the economists have talked in this country that as if by signing the WTO Agreement, by
joining the GATT Agreement we are just going to the gallows. Actually, it is not a fact. The WTO is a consensus.
The WTO is an opportunity. By joining the WTO, now | understand.

SHRI A.C. JOS (TRICHUR): You were the people who were opposing the Congress when the Congress joined the
WTO. Now you are agreeing to it.

MR. CHAIRMAN : You continue.

SHRI KHARABELA SWAIN : | agree because the foreign policy of a country and the economic policy of a country
depends upon the need of the hour. And when | was not an MP | could not understand many things. But when |
have become an MP and come to the ruling party, | have tried to understand what is in the interests of the country.
But may | just put a counter question if you have understood it? You have probably understood it earlier and now
you have tried to misunderstand it!

MR. CHAIRMAN: Please conclude.

SHRI KHARABELA SWAIN : My point is we are competing with China which is not a member of the WTO. Then
they want to become a global player. They want to become a member because now they are the fourth largest
economy.

18.00 hrs.

By 2000-2010, they want to be the second biggest economy; and by 2025, they want to be the biggest economy in
the world so that they can dominate.

Now, the ASEAN countries are scared of ‘Chinese Tiger'. They want that India should also compete with China
because only India is having the capacity to compete with China. So, when the ASEAN countries are trying, we
should also grab this opportunity with both the hands. So, | would appeal to the hon. Minister that he should go in
for the reforms at a very fast rate. He should go for very hard decisions because this is going to help this country.
He should not be confused. Most of the time, India does not go for the practicability. Most of the time India goes for
ideology. So, let us not go for the ideology. Let us go for the interests of the country. By doing this, this country is
going to become a super power. So, the hon. Minister of Finance should go in for the reforms, for the disinvestment,



for the right-sizing of the Government and for the expenditure cut. In this way, | think, we can compete with China in
the near future.

Thank you.
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SHRI A.C. JOS (TRICHUR): Sir, the discussion on Supplementary Grants is only routine. We cannot disapprove or
we cannot say that we defeat the Supplementary Grants because this is an amount spent by the Government. But
the only redeeming factor of this discussion is that it throws some light to the direction in which the Government
goes.

1802 hours (Shri Shriniwas Patil_in the Chair)

Sir, only two or three months are left for the next Budget. The Budget is not only about the profit and loss account,
but it shows the direction where it is going. It also gives an opportunity for the Government to give the direction to
the economy. The Supplementary Grants, when you look at it, are only on amounts spent by the Government.

Sir, | am so pained to see that during the last eight or nine months, we have not had any public or general debate
on the direction as to where our country should go. The President-elect in U.S., Mr.George Bush (Jr.), even before
taking up his Presidency, has mentioned that one of his tasks is cutting the taxes. Furthermore, he said, "l want a
national debate on the economic conditions of America.' Our country is on a very unfortunate and unenviable
situation that the public debate here in this country is: where the temple is to be built and where the mosque is to be
demolished, etc.

Sir, | am sorry to say that the Leader of this country, our beloved hon. Prime Minister, has asked for a national
debate on conversion — conversion from one religion is necessary or another religion is not necessary. But, | am
sorry, the poverty alleviation or the economic content of the country should be nationally debated and not
conversion from one religion to another religion. Mr. Finance Minister, is there any national debate about the
economic direction of this country?

You have been accusing the Congress Party quite often, saying bad things about them that commissions and
omissions were there. Could you tell me have you ever launched any new schemes, after your assuming office, for
the eradication of unemployment or alleviation of poverty? You know the situation of this country.

I am quoting from a speech of Dr. Selig Harrison. He is considered to be an India watcher. In a seminar in Peterson
(New Jersey) on 'Globalisation and the challenge to democracy’, he says:

"India's economic liberalisation programme may have benefited the urban poor, but it has failed to
address the problem of rural poverty, according to veteran India watcher Selig Harrison.

Mr. Harrison, who is associated with the noted Washington think tank, the Woodrow Wilson Centre said,
"The biggest failure in India is the failure to address the problems of rural poor'.

Mr. Harrison, who was the main speaker at a conference here on 'Globalisation and the challenge to
democracy' said that unlike in India, rural areas in China have been brought within the ambit of economic
progress.

In India, rural poverty has increased since reforms started."

Again he goes on to say, and you are all accusing the Congress! He says:

"Mr. Harrison was all praise for the Nehruvian model of economic growth which put emphasis on state
control over infrastructural industries to offset monopolies. Despite some of its negative impacts, the

'‘Nehru model created a base for industrial expansion that we see in India today'.

Instead of making provisions for alleviating poverty, our Government is thinking about where the temple is to be built
and where the mosque is to be demolished!

| would have been happier if the Prime Minister had mentioned that the main unfinished task in the country is
unemployment. You know the position of unemployment, Sir. Unemployment is mounting every day. The confusion
is confounded when the Prime Minister says that ten per cent or more of the Government servants are to be given



voluntary retirement. He wants to downsize the Government servants also. That means, the employment which we
have now, is going to be downed.

Even our Labour Ministry, in its appraisal, mentioned:

"According to the Labour Ministry estimates, 'the total organised sector employment during 1996-97 has
declined in both absolute and percentage terms by 30,000 jobs or 0.11 per cent mainly because of a
sharp decline in public sector employment and decelerating private sector employment.

The Ministry is not optimistic about the future either, saying that going by the present trends of industrial
production in the country, 'there may be a sharper reduction in employment in the organised sector in the
coming months."

Government is the largest employer in this country. Unless the Government invests, employment will not be
created. The latest employment statistics are that about 40 million unemployed people are there in the market. Forty
million hands are unemployed! Unemployment is an acute problem which has assumed serious dimensions in
recent years. To face this challenge, besides implementing several employment schemes and programmes, there is
a greater need for the reorientation of education and training system so as to create more job opportunities. Is there
any plan with this Government to invest more in education? Every now and then, the Finance Minister, the Prime
Minister and the Disinvestment Minister speak of disinvestment, but what are they going to do with this money?
When we started disinvestment, when Dr. Manmohan Singh mentioned it, he wanted to spend it for social welfare
schemes and for education and health schemes. But what is the aim of this Government? Are they going to invest
these Rs.10,000 crore for social welfare schemes or for education? For what purpose are they going to invest it?
That question has been asked several times by everybody, so | am not going into it.

All these schemes had been formulated by the previous Government. The programmes, namely, Integrated Rural
Development Programme, the Jawahar Rozgar Yojana, the Employment Assurance Scheme (EAS) in the rural
areas and the Prime Minister's Integrated Urban Poverty Eradication Programme were all initiated and started by
the Congress Government. This Government has only changed the names of some of these programmes.

Sir, my only request to the Government is whether the Government would be prepared to evaluate the performance
of these schemes or not. How many employment have these schemes generated so far? Routine evaluation of the
schemes, of course, is taking place but statistically, employment generation is going down every year and more and
more unemployment is coming to the fore. At least, these rural schemes need to be evaluated.

Sir, many hon. Members here have mooted the suggestion that Members of Parliament should be involved in these
schemes. We all know that the money for these schemes are given to the State Governments. We do not know as
to what is happening to that and in what heads they are being spent. But the desired result is not coming. My
suggestion is that the Government has to give emphasis on this aspect.

Sir, what are our national priorities? | think, there are two priorities. In the 70s, the slogan Garibi Hatao was hogging
the centre-stage. It is no more there now. We are now discussing about disinvestment, about temples, about
mosques and about conversions. But we are not discussing Garibi Hatao or the problem of unemployment or our
national priorities and national issues of economic importance.

Sir, the hon. Finance Minister has been giving a very rosy picture every day. The other day the hon. Finance
Minister had been speaking in the FICCI and he said that he would be coming with a tax-friendly and investor-
friendly Budget. Whatever be your expectation regarding the fiscal deficit, there has been a decline in the industrial
growth to a miserable 5.1 per cent in the first half of this year compared to 16.2 per cent in the last quarter of 1995-
96. This shows that the recession that began in November, 1996 has still not ended since this long period and with
the threat of imports, there could be no doubt that the main single cause is simultaneous decline in public and
private investment.

Sir, our economy is mainly an agricultural economy even today. What has been the investment in the agricultural
sector? The whole House yesterday was unanimous on one issue and that was the issue of the farmers. Our
farmers are in great difficulty everywhere. So, the Government should come forward at least in the next Budget with
a considerable investment for the agriculture sector and for creation of more employment in the rural areas.

Sir, | support this Supplementary Demands for one reason and that is that the Finance Minister has allocated an
amount of Rs. 44.85 crore for coconut growers and Rs. 5.5 crore for coconut plantations that have been affected by
cyclones and Rs. 48.5 crore as financial assistance for control of mite.

Mr. Chairman, Sir, this matter, of course, does not pertain to you directly. But we, the MPs from Kerala urged upon



the Minister of Agriculture to declare the Minimum Support Price for coconut. The very meaning of Keralamis
“storehouse of kera' and kera means coconut. So, coconut is our bread and butter. Just like rice is in Andhra
Pradesh and wheat is in Punjab, coconut is our bread and butter. Earlier, we used to have six rupees for a coconut
and now that price has come down to Rs. 1.50/-. | am happy that the Finance Minister has provided Rs. 44.85 crore
for control of mite. But | doubt if more research is to be done and whether this is sufficient or not.

Sir, we all know that the State of Kerala is known for its rubber as well. We were getting Rs. 60/- some three years
back for rubber but now it has come down to Rs. 20/- or Rs. 23/-. | understand that more pressure is being put on
the Government against import of rubber.

| would request the Government to desist from importing rubber. Import of rubber is detrimental to Kerala and to
Indian farmer.

Lastly, FACT is the mother of industries in Kerala. We do not have many industries in our State. FACT
manufactures the best fertiliser; all its parameters are good; its productivity is good; and it is achieving all targets.
Yet, it is incurring losses. It is happening because of the burden of interest on FACT. I do not know why the
Fertiliser Minister has not acceded to sanctioning Rs.200 crore that has been asked for, as a one-time relief for
FACT. Shri Suresh Prabhu, the Fertiliser Minister is sitting here.

MR. CHAIRMAN : He was the Minister of Fertilisers. He is not the Minister of Fertilisers now.

SHRIA.C. JOS : That is right. He is in the Ministry of Power now. | am sorry for the mistake. But, Sir, he knows
about the problem as | have been discussing this with him.

I would request that a one-time relief for FACT be sanctioned. My last point is with regard to Mahila Pradhans in my
State. It is like bringing money through small savings like Indira Vikas Patra and other schemes. The rate of interest
for this has now been reduced from five per cent to four per cent. It is a very dangerous step because small savings
are the backbone of the country's economy. Mahila Pradhans used to get five per cent commission which has now

been reduced to four per cent. | am given to understand that the Government is going to further reduce it to two and
a half per cent. It will be a very bad step. If this is done, the whole of rural economy will be affected. | would request
the Government to consider all these things. Thank you.

SHRI TRILOCHAN KANUNGO (JAGATSINGHPUR): Mr. Chairman, Sir, | rise to support the Second Supplementary
Demands for Grants presented by the hon. Finance Minister.

At the outset, let me congratulate the hon. Finance Minister for his wise and bold step in bringing the new
legislation, which has not been introduced but has been circulated, the Fiscal Responsibility and Budget
Management Bill, 2000. The founding fathers of our Constitution, in articles 292 and 293, have cautioned us and
provided the arrangement of a limit on borrowing of the Centre or the States. Fifty years after, the Finance Minister
is going to bring this legislation and for that | congratulate him. If anybody should be remembered today more than
anybody else, it is Dr. B.R. Ambedkar. He said, 'lIf Parliament does not limit the borrowing, it is the fault of the
Parliament.' That means the Government in power.

The hon. Finance Minister expects elimination of revenue deficit by 315t March, 20086. | think it would be impossible.
If you see the figures of the last three years, you will find that the revenue deficit has been going higher and higher.
In 1998-99, the revenue deficit was Rs.67,909 crore. In 1999-2000 revised estimates, it was Rs.73,532 crore. In
2000-01 budget estimates, it is Rs.77,425 crore. So, the revenue deficit has been going up instead of coming down.
In such a situation, how can it be contained and how can the pre-1978-79 position be reached? | am surprised at
this claim.

Till 1978-79, the Union Budget might never have dreamt of a revenue deficit budget barring the year 1971-72 when
Bangladesh war had to be financed and the refugee influx had to be taken care of.

There was no deficit on the revenue account. It is not that everything was hidden upto 1978-79. But the fiscal
health of the country was all right. If the fiscal health of the country, or the Government will not be all right, then the
economic development can never take place.



So, the first thing is to bring back a good fiscal health. | am talking about the fiscal health. | am not talking about the
fiscal deficit, because this is a new connotation brought into our system of economic parallels, after reforms,
liberalisation and globalisation. But revenue deficit should be contained and there should be revenue surpluses to
finance the capital budget. The State Governments should be advised that under the article 293, they should also
follow suit.

| also congratulate the hon. Finance Minister for another thing. The performance of the revenue receipts during the
first six months of the fiscal 2000-01 is good, though not very good. The tax revenue during the first six months has
been worked out to be 45 per cent of the Budget estimates for the current financial year. The figure for the
corresponding year in the previous financial year was 41 per cent of the Budget estimates. It is a marginal increase.
But it is an increase. It is a good performance, though not very good performance.

Similarly, so far as the non-tax revenue collection is concerned, upto October, 2000, it was 56 per cent of the
Budget estimates compared to the 55 per cent in the corresponding period of last year. It is marginally more than
that of the last year. So, it is also a good performance, for which the hon. Finance Minister is to be congratulated.

Sir, 1 do not want to go into the details. Notwithstanding the Reforms, ours is an incremental Budget. Every year,
five per cent to ten per cent increase takes place. The way, we are going so far as the expenditure and receipts are
concerned, we have not made a headway in the matter of the Budget preparation in the fiscal discipline and fiscal
management.

I have a few suggestions to make. The other day, the hon. Finance Minister had expressed his concern over the
debt burden of the States. The debt burden of the States is at a staggering height. | can only mention about three
States — Uttar Pradesh, Bihar and Orissa. So far as their debt burden rate is concerned, the interest payment and
capital repayment taking together is about more than 70 per cent of their own State's revenue. It has gone upto
such a large extent. They are incurring expenditure and incurring losses. They are borrowing in order to meet the
revenue deficit, in order to meet the current expenditure and non-developmental expenditure. That is the position
there. They are incurring losses to make the interest payment on capital repayment. | do not want to include the
capital repayment here in the Capital Budget because it is not wise to say it. WWhatever we are borrowing as capital,
that is being eaten out, that is for revenue consumption. That is not for building of capital or for capital growth.

Therefore, the capital repayment and the interest payment should be taken together. For the three States of U.P.,
Bihar and Orissa, some re-organisation should be made so that the interest payment and capital repayment do not
come to more than 20 per cent of their State's own revenues.

| had raised a question at the time this House considered the States' reorganisation Bills. | would also like to point it
out now. The Bills were for reorganisation of three backward States — U.P., Bihar and Madhya Pradesh. They were
reorganised into six States but the House could not get to know about the division of assets and liabilities between
the mother States and the new States. The House should be informed of this. Unless and until the debt burden of
these States are taken care of, poverty will never go away whatever you might do.

I have been time and again talking about the revision of coal royalty. The Eleventh Finance Commission has given
a categorical recommendation. This new Bill has come as a result of the recommendation of the Eleventh Finance
Commission for limiting the debts under Article 292. Similarly, the Finance Commission has observed on page 29:

"In the case of coal, the last revision was done in October, 1994 and specific rates were fixed for different
grades of coal. The prices of coal have been revised several times."

This means, the prices of coal have gone up by 60 per cent but not a single paisa has been raised so far as royalty
is concerned. | do not understand how and why the hon. MPs from Bihar and Madhya Pradesh are not raising this
point. The hon. MPs from West Bengal would not mind this because they have their cess which has been protected
under Article 372, because of which they are getting a lot. But the three States of Madhya Pradesh, Orissa and
Bihar are suffering.

The Finance Commission has recommended:

"We recommend that the royalty rates on minerals be revised regularly (this means once in three years)
and the decision about the revision of the rates of royalty be taken well before the date on which the
revision falls due so that it could be notified immediately after the completion of the period as provided
under the law. In case the process of revision is not completed by the date the new revision is due, the
State should be entitled to get compensation.”



From 1997, till date, for three years, compensation should be paid to the coal bearing and coal producing States.

There is also another recommendation of the Finance Commission. The fixation of royalty rates is done by the
Ministry concerned. For the sake of transparency and fairness, the task of making recommendations on royalty
rates should be entrusted to an independent body. Of course, mineral royalty has been revised. But | do not
understand why the chromite royalty has not been revised. Today, 98 per cent of the country's chromite comes from
Orissa and chromite is a precious ore. The royalty rate for chromite has not been revised. It has been kept at the
same level. It should be revised upwards.

My last point is this. | have always been telling this point. It is about Central Sales Tax. It should either be done
away with or it should be included in the divisible pool. | had made this point at the time of Constitution
(Amendment) Bill also. It is done by amending article 269 of the Constitution, in 1956. To the detriment of the
backward States, it was to favour the developed States only. Therefore, to please and to appease those backward
States, in 1982, another amendment was made, by way of having consignment tax. Article 269 was again amended.
But it has never been known whether it is amended by this House. There was consignment tax on finished raw
materials. So, on them, there will be some tax.

There was also another demand. When the States generating electricity, evacuate electricity to other States, there
has to be some tax so that the backward States will get some benefit of money.

| want to add one more point, which | made at the time of passing the Central Road Fund Bill. Now, there is one per
cent surcharge on one litre of petrol or diesel. Instead of that, it should be made on advalorem basis; it should be
made as one per cent so that more funds will be available for road development.

With these words, | support the Supplementary Demands for Grants.
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DR. NITISH SENGUPTA (CONTAI): Mr. Speaker, Sir, | thank you for giving me this opportunity. | rise to support the
proposals contained in the Finance Minister's supplementary grants and the second batch of supplementary
demands, including 27 grants and appropriation, aggregating Rs.2639.09 crore.

Mr. Chairman, Sir, | must congratulate the Finance Minister on the way the finances of this country have been



administered in the last two years. A lot of distortions have crept in during the previous decades in the financial
administration, but slowly, surely and steadily attempts have been made, for the first time, to do away with some of
these distortions, through legislative process, and also otherwise. In fact, | was going to speak on the failure of the
Government to curb the consumption expenditure. But | noticed that he has claimed credit for savings. So, | will not
touch upon that point at this stage. But while appreciating generally the good management of the finances, | should
like briefly to express some areas of concern.

First of all, I do not notice enough of indication to deal with the real problem of the farmers in this country, which has
been agitating this House for the last few days. Everybody knows that the farmer's costs of inputs have increased,
and therefore price of procurement of paddy, rice, etc. is very high. Godowns are absolutely flooded with surplus
foodgrains. So, therefore, market price has dropped down very much. Many of the farmers are not able to sell their
produce. Some of them are even committing suicides. It is a pathetic story. On the one hand, production in industry
has increased, industrial growth is taking places, and services sector is increasing phenomenally, but on the other
hand, agriculture has shown, after years, some signs of stagnation. So, my request to my friend, the Finance
Minister would be that please give enough attention as to how best to remove this phenomenon of stagnation in
agriculture. Once again, make agriculture growing up by leaps and bounds in geometrical progression so that
country can really tide over this crisis.

At the same time, | do not understand as to what is the difficulty in really launching export of foodgrains on a

massive scale so that the godowns can be free and once again the Food Corporation can procure. | do recommend
that the Government follow a massive strategy of exporting of foodgrains. I know that it is very much unconventional
but since we are in an age of globalisation and our foreign exchange position is quite comfortable, | think, we should
be able to prepare for a situation where we should be able to import and export foodgrains as and when necessary.

The second aspect of concern would be as to how to generate demand. Demand has been stagnating somewhat
over the last few days. | do not agree with my friend, Shri Priya Ranjan Dasmunsi that the economy is in a state of
chaos.

On the other hand, | think, the economic fundamentals are very sound, but within that there are some disturbing
signs. One of them is that there is a real deceleration. Not enough goods are being sold and so many of the
companies are facing difficulties. In going through the reasons for this, one reason is that we are facing a kind of
second Chinese invasion today, in the sense that all varieties of consumer goods are coming from China in very
large quantities and at very low prices. We have to, once again, ask ourselves as to why we have made our goods
cost very high and why we cannot sell our goods as cheaper as the Chinese do manage to sell, although by
sending them across the Himalayas. This is a problem which has to be sorted out.

| do believe in free import. But on the other hand - let me say very frankly — even in quite a number of areas where
the WTO stipulations would normally have applied after two to three years, they were imposed much ahead of
schedule and at rates much less than what the WTO stipulation actually had envisaged. As a result, today we can
get almost any consumer goods from anywhere in the world and that is why, our people, our small-scale industries
and also the large industry are suffering very much. Added to that is the recession in the Central Asian Republics
and because of that, they, alongwith the South East Asian countries, are dumping a variety of goods on the Indian
market. | do not think our anti-dumping machinery has really been successful in tackling this phenomenon. We have
to give some serious thought as to how we can generate more demand.

While on the subject, again we have to deal with this problem of old industry and new industry, old economy and
new economy. The new economy is growing based on software and information technology and the old economy or
the old industry is, somehow or other, stagnating. This is not a point to be worried about. | would, any day, suggest
that there is no point in lamenting and saying that the old industrial units, which have lost their very justification,
should be allowed to continue through artificial respiration. That should not be the solution. If we look at the totality
of the economy, one notices that there is a tremendous shift taking place on account of changes in technology.
Whereas employment, in the formal sense, in the organised sector is dimishing, a lot of employment has taken
place in other areas like self-employment, unorganised sector etc. Therefore, if the Prime Minister has said that he
would reduce 10 per cent of the jobs, | think, that is very encouraging, because by reducing 10 per cent of the jobs,
the amount of money that we spend on them can be spent in newer industries which will create newer jobs in a
different type of situation.

SHRI KODIKUNNIL SURESH (ADOOR): Are you welcoming it?

DR. NITISH SENGUPTA : Yes; | am welcoming it. But | am not saying that people should be shown the door. They
should be allowed to take their salary sitting at home, because there is no work for them. It is much cheaper for the
Government to pay them salary for sitting at home than making them come everyday at 8.30 a.m. or 9.00 a.m. to
office, factory etc., because again that involves a lot of expenditure.



Sir, a couple of years ago, in the city of Mumbai, Hindustan Lever and Indian Aluminium closed down their factories.
But there was not a murmur. The way the management discussed it with the unions and settled all their problems,
nobody raised any hue and cry about the whole thing and nobody knew about it. That is the whole point and, here,
again my request to the Government would be that in any case of restructuring or reorganisation they should not
keep the trade unions out. It is a gigantic decision in which the management, the Government and the labour are all
equal partners. They must all sit together and work out a solution.

So, | would recommend that there is no point in begging the question and saying 'no"; where a larger industry is
running with a lot of surplus labour, those surplus labour must be given their salary for coming to the workshop and
not doing any work. Rather than adding to the bill, it is much better that they are allowed to sit at home and take
their salary there, until they retire in the normal course.

Sir, a lot of new jobs are being created in newer field. Here, | would like to quote the example of the Government of
Singapore where they spend a lot of money on skill development, developing those skills which are needed by the
economy, because one of the biggest problem today is the total mismatch between the conventional type of

education system and the type of jobs and opportunities which are being created with the changes in the economy.

There is a total mismatch. We are creating graduates, post-graduates and so many other formally educated people,
but they are not really employable in the new economy in which employment opportunities are being created.
Therefore, this mismatch has to be ended.

On demand generation, once again | should say that attention has to be paid to infrastructure. One is happy about
the fact that after a long time a lot of attention is given to the road development and all that. | think, basically, we
have to improve infrastructure and improve at a very fast pace and in a very spectacular pace. One is very sad to
see the way countries which were much behind India, not long ago, several years ago have left India far behind and
gone ahead in terms of infrastructure.

Today, India is very much backward in terms of infrastructure, whether you call it power or water supply or roads or
any other thing. Therefore, infrastructure needs to be given a lot of attention. That will also promote demand
generation in a lot of industries like cement, steel and so on and so forth.

Then with regard to import, | think, a serious thought should be given about whether Shri Sinha™s predecessor was
not unduly hasty in introducing the WT O requirements and all that and whether there is any way by which you can
retrace our steps to the extent that is possible.

There is also the question of falling rupee. This is a strange perplexing phenomenon why it happened, but the only
thing | can say that a couple of months ago when we went in for new millennium bond, it was common experience
that a lot of bond was changed over into dollar, sent abroad as gift and invested in the Indian rupee, of course it is
our foreign exchange. There is nothing drastically wrong, but this is a very interesting situation which took place.
But falling rupee is a matter which should also engage Government™'s serious attention.

Shri Dasmunsi quoted the example of Lafarge. | do not think that is correct because | do not think that Lafarge came
without any inflow of foreign investment at all. That is not my impression but if that is true then there is something to
be looked for and we must ensure that wherever foreign direct investment takes place, they come back with a lot of
solid foreign funds, which becomes a part of Government of India™s foreign exchange reserve.

Now, the last point that | would say is the question of capital market where | think, Mr. Chairman, we have failed the
small shareholders in a very miserable way. Once again, the Finance Minister is not responsible because the sins
took place much earlier. Actually, it was the introduction of free pricing in the Indian capital market, for which the
Indian capital market was not prepared which was the real villain of the piece in the early 90s. The Indian small
shareholder and small investors just fell a victim to greedy merchant bankers and dishonest company promoters
and lost their money. They literally deserted the stock market and it is the desertion of the stock market by the small
investor which is largely responsible for today"'s dismal phenomenon.

Speculation is taking place. There is nothing wrong in speculation, but as Lord Keans said that ""speculation should
be a bubble in a chain of production, but where the speculation becomes the chain and the production becomes the
bubble, then the country stock market becomes like a casino."™ Now, our stock market is yet not like a casino but
basically it has become a closed shop dominated by the foreign institutional investor and the Indian Financial
Institutions and the small investor, the common investor, who really was the King of the market has totally deserted.
We have to bring him back. Our primary issues or socalled public issues have become really a series of private
placement, participated only by the merchant bankers and the institutions and the common investor is nowhere in
the scene. We have to do everything to bring him back to the capital market because he is the King of the market.

With these expressions, | think, we must do something. | hope the hon. Minister will provide adequate funds for
floods also, especially keeping in mind the West Bengal case. The fact that the present State Government has



mismanaged their finances in certain respects and there are allegations of diversion, should not detract the fact that
the people need relief and the flood affected people have to be given it. They should not be made to suffer for the
sins of the Government.

1900. @

st fRreamard g g (wrswn) @ awfy #eiey, 9t fag w56t ot g aefiicd feaigw aré v € # sva dde # dem & ford wsn
g g

9 0D femie Hff & wdy § & St o0t awen @1 M 1 S U5y Higded 9 waIfad g €, 9% o Refit A S @t sxawen @t wE g1 A
St @1 A & 6 e a6 e ot &t 21 N sRds I & wiften, e iR e i A e m e s aR @ g v Al &
R WSD <2 TS & fFu @iw B wEd T oM 6 & iR W oft 8, a8 W awag @ 7 21 AW fdeq € 6 9} 39 dew d g 98 )

TR & A PUA S ford $B X aifs S a1 Wt wEd i 99| el 9@ W wHa &1 Hard g, 9gd B A1 H o TS SR o1 @t
2, 98 aaTs 8 ga@t 81 39 feaml @ ford ft oo waven @ SRl

AR HEIGY, Tvs AP DI AR A a1 Ao ad 2 6, el & PO A g4 B ARPRI GR dre], D T 2 3R 3 39 ThR 7 Al
TN ¥l g% & S Aroreit B R H B AT HAl | UXGR $9 a1d &1 Id1 $x 6 A1 I8 W T o W g, 9 98 & 9 9 U1 @I &

a1 TE? A aujat @ & ynfvr Aorelt @1 fharaad & & ol S % 2 3 Pr-amic 98 X W 21 guw @l arfior drern g 8 @ 2l
W Bl AR &5 H gHH! vdlaie $9 2| AW g € 5 37 T 3 39 A & ford fRerad X P S Ao 98 g w & € 9% W A

auf Jeed, I A AT do am @ A gre ot R a9 dg @R fed T 81 98 A SIRES I & By fadl @ (ol ATeTaS
M, 39 g Are] fohar o | qatae aoul # favrell & fad wew @1 eraxen @t U €, A% orwdl 41d € oifth &1y Wi § fop fEw ar svs #
fawreft @t g& g1ed 81 20-30 fFhaHier W «d TSd € 3R U 7T 4 fFaHier R usdl 81 a8 6a nfeard samdt &1 g fawelt 4 @ ford
o P AIRT PN qMMH GER 8 T |

[T 9eed, qegre Wied Gt sredt Ao & ofee e deant B § wHy o 99§ i Wwerd ) =@ed & 6 ossl @) W 9ol 39
qrd B FaRRAT Bt 9 B ded@l BT AF e W "eATs Wi Hel 9T 89 @1 Sfud SwanT T o Ja|

|y Aeiey, fvis § waft.dew & o) aredt ar vt 7 ¥ AT Q1 wRIs o agd A ¥ RAEE @ W R I B g ¥ wed! @)
ar @t areht 21 7 grear g 5 va . & &= A 30-40 freriic wsd @ ford g Suere R 9y @ifd vl SHET HguArT W A@S |

wafa Sfl, 39 fa<fi af & &9 98 a1t 38 M 2| yarEE B A A F R e B 99 B9 S, 9 @ gar € T8 g1 A e
2 5w A Ff ) Sad g el @ g A A wedl B aue e o aifs i Are A a9 8 &1 9ud @ WS | snf gdw A FE w
I 5 fER ok sds @t agd ad 3t ot <@ E) 5w dof 7 REr & 0 o wew 3 € s siwta arfior Ao g T @ o €

FRES AT I 41 2, I FAre-fhae &1 g e a7 # ¥9g | $9fey 30 99 & g B o fRue-fehae fAer waRr @ e
2, Ul a8 <1El M a1 W 39 I5u Bl B Reflsl % | T8 741 U7 2, 39 I 49 &1 9gd Iexd 8, 3l I Saeude & forg 4 & agd
e srava e 81 g9 AR H A 1o orfier e g 3R # = € fF anw 3w an F A 5 frw ave 9 e w5 @ weradn @ Sl e
wed © & a8 aga Rards € e ag wa #1d 7 @ ag @t ard @1 @fpa 7rd 9@ 99 g6, g9 W Aren @) oeRd 2l

1906 TSt (s .. wifke e gv)

[Tl AElGd, 3id H el aredl § (4 U $9 ad W agd SR fGur € b qfery saaven # &3 gur fhar 9yl a8 g9gad sredt ard @ 3R
AP dgd MaHal ff 8 sREe U H ST R @dgwn & RIS & e F & A7 98 987 I 2l 81d € H IRde I59 B ara
forer & grufan A ues e et A s dol J g dve @ 3R v $b @ Wi X0 51| g6 98l agd Siew w41l 39 veA # @
Sia-uedrel 8t TRy iR S 79 Ffehe € 9= won e =nfey| af% 30 v &1 ged R @ 7 89 urd 3R srowiferai &1 Aea fran 2
T H dlel &1 w9y ], gda U # anye! a=udre <dr § 3R 321 9l & Wi # 391 derded WIS bl gl

it @t A Al (FFAR) 1 GHT #ERY, WX Use FeAl & 6 Sl g one ¥ i ura g off, a8 UF a9 8 SiudR 3R gy 7 off ok
1 SfEren o7 @l o f6 wRa Bt anfde R @<t € guity 81 gt 8, 9 B You e S, afch qard! 7u St 99 99 39 IRNIE §
T TRER g 13 =7 31 oiv 13 789 Y oiv o onft T & &, Su g = S 3 I 5 T B FH ¥ B9 e 2 ok @rr u ddn
B A o | 99 @ <@ o & 3w o1 Saven Frva wmdm o agea smard anft gy e @ O 5 A, O&f a6 21 S s Aemm
3 g S Aredn g 6 drs oft a1 < =16 Rug a1 @1 WeR gar § 5 awl B 91 afeR R M sk =l @ o qifie st s & v
e e, 9 frafs &9 8 @1 21 9ad 9! a1d U8 & b 3o Ivd YRR &Y a1d # &g & o1 /i & forg =1 8, 4 |1, @l |1, 98 9l
T & b ¥ Yo W 3 39 0 @7 1 dRE, MU Jd fhdel &, Siue U $eicdd RARTS H1 §1 TR S $9@! fgd@ AT WY
@ B B AR & T ® T 2| 3y B | I o 1Y, AfHA R B A1E fF I B o o a1 a8 T o dapar| Wl wE wenw g
g e ar d Wre-dra Y wer aidt @ ok B e 49 @1 Hieren g 3R I9 anll @l b YR Sifg el $Rar Wl R @l
ST B ATeAH W I SRR A I v SR @ Uil Gelt A uar Fen 5 49 @1 gowAn g 21 B I € e s, sl afed w@wal
T & M| 9 AT W qer 9 & o 39 O @1 w1 B, fF S qp 7€ webar| a8 Ae ! &, gl qEl a7, Tpel A8l 9,
AT el @ 3R 9 & a8l & o= # wifr L1 R 78 T el T Afh S Bl HfER & A8 € P 98 yp we [ 15w w R @ 2

TS P AR HidegaT § w2

A wedl g 5 gen & fau fya=n dur fRay o @1 8, 98 wel o @1 87 @l &1 g @l 81 ul W@ & 59 gen 98 @ ur W 2 A Mg @R W
ST @t Y feb g oAl BT gleid &3l 21 SR S 81 dear, Ta. 4. T8 gar, S.amg.oft. ol .S, 7€ G, detaex T8 gral, Tl
IS forq ®I A 7€l T@ar 21 w3 Iy QA €, H A0 T8 1 @rEd § olfb 3R # 99 Il B gRATd B ol J3 dlert T fean s
§ Q-efl AR ot frarex atan € e dta € G w@er @ ) Afd anft sAR s wgdw gae oft Wi § v 9 ok 9 O g

fran 6 g1apT geran U TR SR UE BiF 9 Al v € e ReR gl iR fee? ag Aiew @ oo o swmre =8 fear o




FHaT i wag § gerer fHar S 21 V9 vl & g s | wfy & owf R

&€ ( zaam)

ST, gEY gug g @ WER S d Ae) et 21 &€ ( @aam)

st ever AT Tl 2 st F9 T AP 2 TR B g FE O md are T ard | &€ ( 2awr)
S1. Yedw wwre (e @ e T e forn g

it arer A =@t W foran 21 wdw @1 fhara A 2, wifeera @t @ 2

a€| ( zaum)awfy <, § w8 w1 o1 % 37 961 &1 F91 81 @1 §) 99 J9E R St oy, gA faw w3 off @ oo 89 g ok 4 9t ot T
- 3R H Y, q81 FIA UM AT, BIS B T8 FH1, T8l g8 Tarl aUF & TR BIE HISIT al gofl, AHI H dleid & dl DS
TET oMl B9 AW St A YBd & & Sua1 e ®1 el a1 w1 @1 gonn? 48R 3t 2red 1 € oy R § |ahil| 3l wed # o I
g 6 ua widen 3 wer v 6 5w snum o= Ao smar o & S dar 81 off 3 wer f o ot Rad < 2 s qwd € siie g
3 ) Al 7 guw ward & & @1 oy W B ar F o1 € 6 39 99 @1 9uA gen a1 AE? o @5 Sft 7 wer f gw q@ T <wm
# &l STl 39 W TE1 EE g3, o {6 UBTS gE AT &1 AT HiT BT Smarst o ol iR B AR "Wl Har @ o o faEr & & 9
fepsaforg =t || aimoe G forn, ST et SuATT B, kA Sl R, ST g3 A1 el g iR del T B oma At AifR | Y w9 g
3 & ST qET wR a1 O Rl oPR e Afgen 7 yw foran 6 9w 4R @1 @ gen, SR del 5 39d aN H g BIg aHar T8 8 # daal
BTSSR TR T A1 g U B gaH & v 78 St & 71 o a6y B 7 9l D1 e e & 97 B foran ok 9w W U8
siftrep & T 6 oy 4w §, 49 @1 fewme e 1 arh smw dn e ik 3 @rd) da e 3t 9 Be wwal & fay R 9 €, daa o
il & forg 1 faan iren 21 F & 1 [gdw Sff Surer dw d @S 81 Sed| 9 @R Bl HIoE &1 G T8 o1, 4 ST | 0T @1 1y 3R el
FRGS a1 @ & ) Sud! $5 Tow Gl 4€) ( @maur)

ST, veEw wee e 13 9w v g

MR. CHAIRMAN : This discussion is on Supplementary Demands. Nobody should blame each other. You speak on
the Supplementary Demands.

...(Interruptions)
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MR. CHAIRMAN: Nothing should go on record.
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MR. CHAIRMAN : We are discussing the Demands. We want the Demands to be put to vote.
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MR. CHAIRMAN: Now please resume your seat. Otherwise | will order that nothing will be recorded now.
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MR. CHAIRMAN: If you speak on the Demands, that is all right. But you have entered into some other arena. Now,
please resume your seat. You have spoken enough. You can speak tomorrow on the Railway Demands.
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MR. CHAIRMAN: Okay, only two minutes as per the clock.
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MR. CHAIRMAN: This has nothing to do with the Demands.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAJAN): Now he is talking about the 'Remand', Sir.
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MR. CHAIRMAN: Now your two minutes are over. You have completed your
* Expunged as ordered by the Chair

speech. These things should be spoken only on the floor of the Legislature, not on the floor of the Parliament. Why
do you drag Bihar here? The Bihar Chief Minister is not here to answer. Do not drag the State subjects here. Now |
am calling Shri Akhilesh Singh.
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MR. CHAIRMAN: You wanted two minutes, | have given you five minutes. Now you finish your speech. You cannot
speak in instalments. Now, Shri Akhilesh Singh.
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MR. CHAIRMAN: You cannot take two mikes. Let that mike be stopped.
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MR. CHAIRMAN : Hon. Member Shri Chaubey, nothing will be recorded if you go on talking like this. | will expunge
the whole thing regarding Bihar.
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MR. CHAIRMAN : You must obey the Chair.
st @ A =le

MR. CHAIRMAN : | will see the records. Your speech about Bihar after my announcement is expunged. | am expunging
your remarks.
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MR. CHAIRMAN (SHRI P.H. PANDIYAN): You are thumping the desks for the expunged portion.
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MR. CHAIRMAN (SHRI P.H. PANDIYAN): Hon. Member Shri Satyavrat Chaturvedi, under what rule you got up?
There must be a rule.

...(Interruptions)
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SHRI E.M. SUDARSANA NATCHIAPPAN (SIVAGANGA): Sir, we can find from the Supplementary Demands for
Grants that the hon. Finance Minister was compelled to provide additional ways and means, advances to the level
of Rs. 500 crore, another Rs. 500 crore for the Natural Calamity Contingency Fund, Rs. 210 crore for the Mid-day
Meal Programme, and Rs. 300 crore for the modernisation of State Police Force. By giving these funds, the alliance
partners will be more satisfied.

| would like to draw the attention of the hon. Finance Minister to the reality at the grass-root level. The Finance
Minister will be doing the exercise of preparing the Budget for the next year. What is the reality at the grass-root
level? The poor, ordinary people and the farmers are suffering a lot because of the abolition of very, very important
programmes like IRDP, RLEGP, NREP, MAPP and Jeevandhara. These programmes were directly helping the
ordinary householders, the farmers and the poor, but they were abolished. Now, the banks are not in a position to
help the small entrepreneurs, petty shop owners, and bicycle shop owners. These people are not getting small
Differential Interest Rates (DIR) loans or IRDP loans. The banks are not ready to help these people because the
IRDP has been abolished.

The poor people have the will to come up, but there is no financial help either from the Government or from the
financial institutions. Similar is the case with the farmers. They are ready to forego anything for the sake of
improving agricultural production so that they can help the nation, but they are not being helped by making
available water and by implementing massive programmes relating to agriculture. Therefore, | would like to draw the
attention of the hon. Minister towards the monitoring mechanism, and the IRDP and DIR programme should again
come under the purview of the Government so that the banks, including the commercial banks, can be asked to
give certain portion of their funds to the poor people for bringing them up.

Secondly, the small and medium industries are suffering, and they are facing closure because their markets are
flooded with Taiwanese, Korean and Chinese products. We do not know from which way they are coming in. They
may be coming through the land, sea or by air routes. Even in the small villages, we can have the Taiwanese,
Korean and the Chinese products. How can the small-scale industry survive? The small-scale units producing
electronic goods are getting closed; the small-scale units producing consumer goods are getting closed; the
medium scale industries are getting closed. The ordinary people who are earning their livelihood through these
small-scale industries are now suffering a lot. They are not being helped in any way; the banks are not coming
forward to help them. | have got personal experience. In my own constituency, the banks are not ready to help the
small and medium scale industries. People have borrowed money to construct buildings and to buy machinery, and
they have employed people in their units, but they are not having any market.

My third point is on the textile mills and other relevant industries. Seventy per cent of the textile mills have now been
referred to BIFR. It is a way for liquidation and it is not a way for revival or rejuvenation. The BIFR, just like the court
hearings, is postponing the hearings one after another and therefore the entire industry and the working class are
suffering. Therefore, there should be some new approach to revive the industries which are sick.

My fourth point is that the number of unemployed youth and the industrial workers due to closure of units is
swelling. They do not know where to go; they are at the crossroad.

The fifth point is this. | would like to draw the attention of the hon. Finance Minister towards the mass agitations that
are going on. No State or Central Government can satisfy the masses who are coming up with different demands.



Therefore, they are now organising themselves in small groups and are diverting themselves to terrorist activities.
They are getting themselves involved in burglary and sex business. If you see ordinary newspapers then only you
could come across advertisements that say that you can just phone up for sex talks. So, all Western cultures are
invading India. The poor people who have little earnings are getting spoiled. The frustration of the people should be
kept in view while the hon. Finance Minister prepares his Budget.

Sir, | would also like to draw the attention of the hon. Minister to one other aspect. Now a days, the people are
going on pilgrimages and a lot of human resource is wasted on this. The people are walking miles after miles for
going on pilgrimages. The situation is so grim that they do not have any faith in any of the systems of the
Government. These days, the situation is so bad that neither a father depends on his son nor a son depends on his
father. That is the state of relationship. People only have become superstitious and are going on pilgrimage. This
has resulted in the growth of religious and castiest organisations. These frustrations of the people should be taken
note of by the hon. Finance Minister. These people should be satisfied, otherwise we would have to face a situation
where we would need to spend more on policing than for purposes of development.

Sir, finally | would like to draw the attention of the hon. Finance Minister to the fact that there should be a vision to
satisfy the younger generation and the farming community. There should be an attempt for increasing the
purchasing power of the people and for making available the money to the entrepreneurs. There should be
provision for direct funding of the third tier of the Government, that is the Panchayati Raj institutions, so that
pilferage could be stopped and the people at the grassroots level are able to enjoy the benefits proposed in the
Union Budget.

Sir, | would also like to mention another point. This is about brain drain. All qualified electronic and computer trained
people are leaving this country and are going to the United States or other Western countries in search of jobs and
we are being denied of their services. This point should also be taken note of by the hon. Finance Minister.

Sir, though this is Supplementary Demand for Grants, | would like to urge upon the hon. Finance Minister that he
should continue with a positive speech. His speech should be a light in the darkness and his speech should come
as a fountain in the desert. The people are expecting very positive leadership from the hon. Finance Minister so
that they get more courage and we could have growth.

SHRI BASU DEB ACHARIA (BANKURA): Sir, | have only two points to make.

The first point is in regard to the parity in the wages of the employees of the Audit and Accounts Service with the
staff of the Central Secretariat. The hon. Finance Minister knows about this problem. There was parity in their pay
scales but it has got disturbed since the Report of the Third Pay Commission. Now, | would like to urge upon the
hon. Finance Minister to consider a higher pay scale at par with the Central Secretariat Staff. This can be granted
prospectively and not retrospectively. So, there would not be much burden on the Government.

Sir, another issue that | would like to mention here is about the non-payment of statutory dues to the workers and
employees of the PSUs and non-payment of salaries to the employees and workers of the Central Public Sector
Undertakings. The workers and the employees who have retired have not received their Provident Fund and
Gratuity. The amount due is more than Rs. 2,500 crore.

Retired employees are suffering hardships. Most of them are starving. In a number of Central public sector
undertakings, like Hindustan Steel Construction Corporation, National Project Construction Corporation, Jessop
and other units, employees have not been paid their salaries for periods ranging from five months to even 20
months. Some of the workers have died of starvation. This issue is of urgent importance. However, | have not seen
in the Supplementary Demands, any provision for payment of statutory dues and salaries of employees of these
Central public sector undertakings. There is an Act that is being violated by the Government of India.

| urge upon the Minister to restore the parity in the case of Audit and Accounts staff, which was disturbed recently. |
also urge upon the Minister to take steps to ensure payment of statutory dues, as well as wages of employees of
Central public sector undertakings.

THE MINISTER OF FINANCE (SHRI YASHWANT SINHA): Mr. Chairman, | am grateful to the Members who have
participated in this discussion and given some very valuable suggestions. It will perhaps not be possible for me to
answer each one of them, both for paucity of time and also on account of the fact that very specific issues which
have been raised relate to other Ministries and | may not have immediate information in regard to them. But, | will
certainly like to touch upon the general issues which have been raised in the course of this debate.

| should begin by thanking the hon. Members for the support they have extended to the Government in agreeing
with the Supplementary Demands, which have been before the House. These are the Second Supplementary



Demands with which | have come to the Lok Sabha. The Third Supplementary Demands will be before the House
at the time of the Budget, as is the practice. | would like to say that in the First Supplementary Demands that | had
presented in the Monsoon Session of Parliament, the net outgo was Rs.632 crore. In these Supplementary
Demands, the net outgo is Rs.1571 crore. Together it works out to a little over Rs.2200 crore, which, looking at the
fact that we have completed almost nine months of the year, would be and should be considered as reasonable.
Most of the Demands for which provision is being made in these Supplementary Demands are such, which could
not have been anticipated at the time of the Budget.

The main items of additional expenditure, as Members have noted, are: Rs.500 crore of transfer for National
Calamity Contingency Fund as recommended by the Finance Commission; Rs.350 crore for ways and means
support to various public sector undertakings; Rs.300 crore to the State Governments for modernisation of police
forces; Rs.250 crore additionally for the MP Local Area Development Scheme; Rs.210 crore for Mid-Day Meal
Scheme; and Rs.200 crore additionally for food subsidy. These account for the bulk of the expenditure in these
Supplementary Demands.

Now the issue of fiscal deficit arises. | am grateful to Shri Kanungo in particular, for referring to the fiscal situation
and the fact that we will soon be bringing before this House the Fiscal Responsibility legislation. | would like to point
out to Shri Rupchand Pal, because he said that fiscal deficit was not a bad thing in itself, that | do agree with him.

| agree with him. Fiscal deficit is not a bad thing in itself as long as the deficit financing goes for investment
purposes. But for many years now in our country, unfortunately, the large part of the fiscal deficit is the revenue
deficit.

Dr. Nitish Sengupta will appreciat this becase he had been the Revenue Secretary of the Government of India that
if we run revenue deficit and finance it out of borrowing from the market, and today at market rates of interest, then
it is not an economic proposition at all. Then, we are creating that inter-generation inequity that we are borrowing
for ourselves in order to leave problems for the future generations. And, it is that which has prompted us firstly, to
ensure that the fiscal deficit is kept under check and secondly, to come out with a self-denying ordinance, a self-
denying rule where the Government is going to bind itself for the first time in all these fifty years and say, 'we will not
spend beyond our resources.'

Now, | am happy to be informing the House, through you, Sir, that the figures that we have for the first six months of
the current year, clearly show that while on the one hand we have been able to keep the receipts especially the
revenue receipts more or less on course, we have also been able to keep the expenditure under check, as a result
of which the fiscal deficit for the first six months was only 45.7 per cent of the Budget estimates compared to 57.7
per cent for the corresponding period last year. And, it is this which gives me the hope that it will be possible with a
kind of determination that we are showing this year that if nothing untoward happens between now and February
next year, when | present the Budget, | will be happily reporting to this House again during the Budget Session that
we have been able to restrict the fiscal deficit to the budgeted target, budgeted level of 5.1 per cent after a lapse of,
| do not know how many years. This is the effort that we are trying to make in order to ensure that we do not exceed
the Budget target of fiscal deficit.

Now, | would like to refer to the hon. Member from the Congress party, the Chief Whip of that party, who initiated
the discussion. Unfortunately, he is not present in the House. Maybe he had some other pressing preoccupations.

SHRI SATYAVRAT CHATURVEDI (KHAJURAHO): He was feeling feverish, and that is why he had gone.
SHRI YASHWANT SINHA: | see, he had fever. | do not like to take people on behind their back.

But there are certain issues that he had raised, and, | think, I will be failing in my duty on behalf of the Government
that | represent, if | did not clarify some of the points that he had raised.

Sir, he said that we have lost the confidence of farmers, workers and people generally. | remember, it was the same

kind of talk which was there in the 12! Lok Sabha when we were accused of having lost the confidence of the
people of the country. We were forced to go to polls. We went to polls and the result of the polls has shown where
the confidence of the people of this country lies.

SHRI RUPCHAND PAL (HOOGLY): But the percentage of support in favour of your party has gone
down....(Interruptions)

SHRI' YASHWANT SINHA: Therefore, let us not talk about the confidence of the various sections of our society.
They are strongly with the Government. They will abide with the Government, | have no doubt about it.

Sir, | was also saddened to note that the spokesperson of the Congress Party who initiated the discussion should
show such an intellectual bankruptcy that he was compelled to quote not Pandit Jawaharlal Nehru, not Mahatma



Gandhi or not even Dr. Manmohan Singh, but Dr. J. Dubashi. Dr. J. Dubashi is not an ideal of the BJP.

He is certainly not the ideologue of this Government and if Shri Priya Ranjan Dasmunsi wants to believe that the
economy has collapsed because Dr. Jay Dubashi is saying so, | can only pity his own understanding of the Indian
situation.

He has raised a number of other issues; NPAs, for instance. An impression is sought to be created as if NPAs was
something that we discovered when we came into office. | am grateful to Shri Kirit Somaiya for having said that we
inherited this situation.

DR. NITISH SENGUPTA (CONTAI): Thanks to loan melas!

SHRI YASHWANT SINHA: | want to give full credit to the Minister of Finance of the Congress party — at that time,
the Congress party was in power — Dr. Manmohan Singh who first decided to bring before the people the whole
question of NPAs. Before 1993-94, there was no way of calculating the NPAs of the banks. He brought it before the
country.

I would like to say that when the Congress party demitted office in the month of May of 1996, as far as the figures of
313t March, 1996 were concerned, there was already an NPA of Rs.41,660 crore.

SHRI BASU DEB ACHARIA (BANKURA): What is the position now?

SHRI YASHWANT SINHA: | am not going to hide anything. | have nothing to hide; | have nothing to be apologetic
about. It was not created by Yashwant Sinha; it was not created by the Vajpayee Government.

When the U.F. Government demitted office, it was Rs.45,652 crore. It had gone up from Rs.41,660 crore to
Rs.45,652 crore. It has gone up again and as on the 315t March, 2000, it was Rs.53,294 crore. So, if it all you could
hold me responsible, perhaps, you could hold me responsible for this Rs.8,000 crore only. But what about the
Rs.45,000 crore and Rs.41,000 crore? Who is responsible for that? Is Yashwant Sinha responsible for that? When
we talk in this House, we should talk with a sense of responsibility. Every time, we say, 'Government is a continuing
organisation; Governments come, Governments go.'

SHRI RUPCHAND PAL: But there are some changes.

SHRI YASHWANT SINHA: Governments come, Governments go; but the same problems remain. There are
changes in your outside support also. You are not absolutely in the chair. Your sister party, the CPl was a member
of the Government. You were supporting it as you always do — dutifully, constructively and destructively, from
outside.

SHRI RUPCHAND PAL : But we did not change positions from the Opposition to the Treasury Benches.

SHRI YASHWANT SINHA: So, we have a problem of NPAs. But let us not create the impression that all the NPAs
have been created in our time and that all the NPAs belong to big businesses. | have figures here to show that
something like 44 per cent of the NPAs are accounted for by loans that are up to Rs.1 crore. Of the NPAs, 44.49
per cent are loans accounted for by accounts that are up to Rs.1 crore.

SHRI BASU DEB ACHARIA : Why do you not publish the list?
SHRI YASHWANT SINHA: That is a debate that we have had in the past.

| would like to take the House into confidence and say that we are making the most determined effort to ensure that
NPAs are liquidated the soonest possible. That is why the Reserve Bank of India has come out with that circular
advising the banks to settle NPAs and to deal with NPAs in a totally non-discriminatory and non-discretionary way.

SHRI RUPCHAND PAL : But the NPAs of financial institutions are going up as in the case of ICICI although the
NPAs in respect of public sector banks are coming down.

SHRI YASHWANT SINHA: In absolute terms, it is going up. | have myself said that the performance of the public
sector banks is improving because in percentage terms the NPAs have been coming down - both growth of NPAs
and also the net NPAs.

The situation is not out of hand. But even then, the Reserve Bank of India has come out with the non-discretionary
and non-discriminatory instructions on the subject. Why is it non-discriminatory and non-discretionary? It is purely
because of the fact that the banks were very apprehensive or the bank managements were apprehensive. That is,
if they were to do something, then will they be caught by the CBI or the CVC or others?



So, we discussed this issue. | called a meeting of the Chairmen of various banks with the Reserve Bank of India.
We have come out with this. | am happy to say that according to the figures that we have from 15t April to 30%"
September, something like Rs.3000 crore of NPA had been realised by the banks. We have passed the DRTA Bill
in this House. DRTAs have been strengthened; more DRTAs, more Appellate Tribunals have been created. | have
told the Chairmen of banks that | would hold them personally responsible for every account where the NPA is Rs.5
crore and above. | am holding them responsible. | took a meeting with the Chairmen of banks once again, a few
weeks ago. We have reviewed the situation. | continue to review the situation every quarter. We will meet again in
January. | am personally monitoring the liquidation of NPAs because | am determined that we must chase the
defaulters especially the wilful defaulters to the end of the earth. They must be made to pay. Wherever there are
small defaulters, we will make sure that if their accounts were to be settled, we would settle them.

SHRI BASU DEB ACHARIA : How many defaulters are there on that side?
SHRI YASHWANT SINHA: They are on both sides.

Inflation, growth rate and the general state of the economy, etc. have been mentioned by several hon. Members.
Shri Dasmunsi would like us to believe that the economy is in a state of collapse. Why? It is because the
manufacturing indices have come down to one percentage point compared to last year. Let me say what was the
position just before we, the first Government of Shri Atal Bihari Vajpayee, came into Office. What was the growth
rate in 1997-987 It was five per cent of the GDP. | remember the year 1998-99 very well. | will not forget that year in
a hurry. Because of the nuclear tests, sanctions, the foreboding and also because of prophets of doom, | have
never felt more besieged in my life than | felt as the Finance Minister of this country, in 1998-99. The international
credit rating agencies had downgraded India. We could not go to anybody for any assistance. That was the
situation. What happened in 1998-997

| am saying this because it was mentioned that | am always over-optimistic and that | always say nice things about
the economy. What is expected of me? Am | expected, as the Finance Minister of this country, to throw up my hands
and say that this country is going to the dogs? Is that what is expected of me? As Finance Minister of this country, it
is my duty to keep the confidence in this country up and up and up. This is my duty and | perform that duty.

I would like to remind the prophets of doom once again, who are talking about 'slow down' and who are talking
about various other problems, that in 1998-99, from five per cent growth rate in the previous year, we were able to
take the growth rate up to 6.8 per cent.

The next year, 1999-2000 was not such a year of siege. That was a year when the growth rate was 6.4 per cent. In
two years that | have been the Finance Minister, the growth rate, on an average, has been 6.6 per cent.

DR. NITISH SENGUPTA : This is higher than the growth rates in the 60s, 70s and the 80s.

SHRI YASHWANT SINHA: Absolutely. So, there is nothing that | have to be apologetic about. What is the
discussion this year? What is this big talk about 'slow down'? The big talk about 'slow down' is that we were
expecting a growth rate of seven per cent. This is mentioned as an allegation against me today. They say that for
the year 2000-2001, | mentioned that the growth rate would be seven per cent, but now it is likely to be six per cent.
This is the allegation and this is the accusation.

20.00 hrs.

Seven per cent growth rate was not only Yashwant Sinha's estimate. It was the estimate of every observer of the
Indian scene. It was the estimate of all the research institutions which generally talk about this. Somebody said that
growth rate would be 7.2 per cent and somebody else said that it would be 7.5 per cent. At that time all the
estimates were seven per cent plus. Then, what happened? These are well-known facts. The most important thing
that has happened was the absolutely unprecedented increase in the international oil prices. | was not responsible
for that. Of course, | am responsible for the management of that situation. The international oil prices went up.
When | went abroad to attend international meetings, there were economists from the World Bank and IMF who
made presentations as to how the increase in oil price would impact various economies.

They have come to the conclusion that as far as India is concerned, it will decelerate India's growth rate by one per
cent and it would decelerate China's growth rate by 1.5 per cent. Like this, they have studied the major economies. |
do not care for these certificates. But let me tell you that despite this deceleration of one per cent, internationally
today India is recognised as one of the fastest growing economies despite the adverse situation against us. Before
the end of this year, we will record a growth rate which will do us proud despite the problems of increasing oil price,
drought, flood and many other problems. So, when we discuss these issues, let us discuss them dispassionately
and as objectively as possible. We are not here merely to trade charges.

| was reading the interview of West Bengal's Chief Minister in The Pioneer of today. He says:



"But | feel the political opponents should ask themselves what kind of picture they are projecting of West
Bengal. "

Shall | turn around and ask our own friends sitting here as to what kind of picture are you projecting abroad by
making the kind of allegations that you are making?

SHRI RUPCHAND PAL : They are totally different.
SHRI YASHWANT SINHA: No, it is not.

If the Chief Minister of West Bengal is hurt because of what the Opposition there is saying, then it applies equally to
the Opposition in the Lok Sabha also, especially to his Party. That is the point | am making.

According to the latest figure that we have, the rate of inflation is 7.45 per cent. When we increased the prices of
petroleum products, we knew that inflation would go up. When we increased the prices of Minimum Support Price,
we knew that inflation was going to increase, and when we raised other administered prices, we knew that inflation
was going to increase. It is because in India the rate of inflation depends in most situations on how you deal with
the administered prices. The prices of petrol and diesel has a multiplier and a cascading effect. But what is the core
inflation? There is a concept called core inflation also. It is only three per cent. That is why there is no hullabaloo
and that is why there is no noise about inflation. It is because inflation is not impacting.

We are facing the other kind of problem to which all of you have been referring to throughout this Session. That is
the problem of falling prices and the problem of prices of agricultural produce crashing. This is the problem today.
Inflation is not the problem. In fact, the Consumer Price Index for industrial workers up to September was 2.75 per
cent. It is less than three pre cent. So, inflation is not the problem.

Then, the issue of employment was raised. It is the legitimate concern of the Members of this House to talk about
employment and employment opportunities. | have a study with me here.

The whole programme that we have prepared is a programme of increasing employment. Why has the Prime
Minister come out with his National Highway Project? When we build 13,000 kms. of roads in this country, that is
going to create employment. It will improve the infrastructure. It will also create employment. When we build houses,
we are going to create employment. | was looking at a study which has been made by the Indian Institute of
Management in Ahmedabad which says that any 10 per cent increase in the expenditure of the construction sector
leads to the creation of fresh employment opportunities of 29.57 lakh workers. That is the kind of employment.

| have here the figures of housing. This is not an issue which was raised. But, if houses are being built, | can take
credit for the fact that in my Budgets one after the other, | have given major concessions to the construction
industry, especially to residential house construction. | am happy to be telling this House that in 1998-99, we
financed the construction of 26.24 lakh units. In 1999-2000, we financed the construction of 32.15 lakh units. This is
the figure. Already, up to September this year, we have financed the construction of 19.63 lakh dwelling units. The
NDA Agenda talks of two million houses. Two million was crossed in the very first year, in 1998-99. It has gone up
to over three million in 1999-2000. | am very confident that we will be close to four million in 2000-2001. If so many
buildings and houses are being constructed, is not that leading to employment? That is leading to
employment....(Interruptions)

SHRI RUPCHAND PAL : How many are losing?

SHRI YASHWANT SINHA: Shri Rupchand Pal, | will come to that. Because, this is where we have a basic
philosophical, ideological and theological difference with you....(Interruptions)

I now come to IT. We are now being accused that we are giving over-emphasis to IT. [T software, IT hardware and
IT-enabled services are creating employment opportunities for millions of people in this country. If somebody does
not believe in [T, there is nothing one can do. But go to Gurgaon and see what is happening; go to NOIDA and see
what is happening; go to Bangalore and see what is happening and also go to Hyderabad and see what is
happening....(Interruptions)

SHRI RUPCHAND PAL : There should be corresponding electricity supply and telephone facilities available.

SHRI YASHWANT SINHA: sraze @1 =&l @er wrrm if | am disturbed like this.

MR. CHAIRMAN : Shri Rupchand Pal, | am sitting here.

SHRI YASHWANT SINHA: IT is creating employment. | am very happy that the supreme leader of the party to which



Shri Raghuvanse Prasad Singh belongs, he is also now talking in terms of IT. Otherwise, he has said: s1g €., w1 &
@1 g1 87 But now he believes in IT. | am sure that as more and more States and more and more regions of this
country embrace Information Technology, more and more employment opportunities will be created....(Interruptions)

A question was raised. Again, | wish some of the Congress Party Members who are present here must convey this
to Shri Dasmunsi because he raised this issue. | have also got the feeling. | do not know what sin | was committing
when he talked about the duties on cigarettes. The duties on cigarettes have been based on the length of the
cigarette since 1987. | say this because | remember that in my three Budgets, | have made no changes. In fact, |
have raised the duties on cigarettes. But as far as the principles are concerned, | have not done anything. But | was
wondering why he is accusing me of this fraud, cheating and all that indulged in by some cigarette company. | then
found out that since 1987, the excise duty on cigarette has been based on length. | do not know what brief he had.
But | will certainly discuss this issue with him.

This disabuses his mind ona€,...(Interruptions)

SHRI RUPCHAND PAL : You are not doing enough in the case of those who escape from the excise to the tune of
Rs.800 crores. ...(Interruptions) Maybe, in their time. ...(Interruptions)

SHRI YASHWANT SINHA: The issue of disinvestment has been raised. | will not touch upon it because
disinvestment is being discussed in this House under Rule 193, and my colleague, the Disinvestment Minister
would get the opportunity to reply to that, and our policy on public sector undertakings. But | would like to mention
about rural roads, which was raised by Shri Tilakdhari Prasad Singh. An amount of Rs. 2,500 crore has been
provided in this year's Budget for rural roads because we all experienced and | think, all hon. Members would bear
me out when | say that last year, during monsoon when we were going around campaigning for elections, we all felt
in various parts of the country the pitiable condition of rural road. That is why when we came back to office, we
discussed this in Government and we decided that we must have an ambitious programme of rural roads. Let me
make it very clear that this Rs.2,500 crore is not to be wasted. We will not allow a single paise of this precious
money to be wasted. Therefore, we are putting very strong conditionalities. VWWe are making this money available to
the State Governments but with very strong conditionalities. My colleague, the Rural Development Minister is also
making sure that Members of Parliament will have a say in the selection of the rural roads. That will have to happen
becausea€; ...(Interruptions)

SHRI BASU DEB ACHARIA : Have guidelines been issued?
SHRI YASHWANT SINHA: Yes.
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Then, we are going to take up the construction of rural roads on a war footing. This is our resolve.
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Nayanar said

"The Government of India has been very cooperative in helping the Government of Kerala whenever we
have got into ways and means problem."

"In fact, Shri T. Sivadas Menon, Finance Minister of Kerala had called on you earlier this year and



conveyed our gratitude for the timely assistance rendered by your Ministry to the State Government in
this regard."

| did not solicit this certificate. The Chief Minister of Kerala himself has sent me this letter.
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out of suffering of the people. This is what you have done. ...(Interruptions)
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MR. CHAIRMAN : Shri Basu Deb Acharia, Shri Rupchand Pal, both of you kindly resume your seats.
...(Interruptions)

MR. CHAIRMAN : Shri Basu Deb Acharia, the Minister was keenly listening to you when you spoke. He is replying
now. So, kindly do not interrupt him now.

...(Interruptions)
Pax Ay g (FeRST, S.0.) @ 9vufa Je8kd, T8l St AT 319 81 I81 8 98 Joifad 1o 8 @ 8 1a€) ( aae)
st aqa smard  aufyEve ey e @ €| &€ ( =aur)
MR. CHAIRMAN : Shri Basu Deb Acharia, please take your seat.

...(Interruptions)
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MR. CHAIRMAN : Please take your seat.
...(Interruptions)
SHRI BASU DEB ACHARIA : Sir, the State Government has spent more than Rs.500 crore. ...(Interruptions)
SHRI YASHWANT SINHA: It is their duty to spend it. ...(Interruptions)
MR. CHAIRMAN : Shri Basu Deb Acharia, you had your say earlier. Kindly resume your seat now.

...(Interruptions)

SHRI YASHWANT SINHA: Sir, | would like to submit that the 111" Finance Commission has clearly stated that it is
the responsibility of the State Governments to manage natural calamities and they have raised the allocation from
Rs.6,000 crore to Rs.11,000 crore. ...(Interruptions)

SHRI BASU DEB ACHARIA : Sir, when such a national calamity occurs, the Central Government is not showing any
responsibility. ...(Interruptions) He is politicising it. ...(Interruptions)

MR. CHAIRMAN : Let the Minister reply. Do not interrupt him.
...(Interruptions)
SHRI YASHWANT SINHA: Sir, | am not yielding. ...(Interruptions)
MR. CHAIRMAN : Shri Basu Deb Acharia, he is not yielding. Please take your seat now.



...(Interruptions)

SHRI YASHWANT SINHA: Sir, a charge has been levelled that we have delayed in bringing the creation of Corpus
matter to Parliament. There has been no delay. ...(Interruptions)

SHRI BASU DEB ACHARIA : Why was an ordinance not promulgated?

SHRI YASHWANT SINHA: Because they do not promulgate Ordinances for taxes. That is the
reason...(Interruptions) They might do it in West Bengal, but we will not do that at the Centre...(Interruptions)

MR. CHAIRMAN : Under what rule you are all standing and speaking? Shri Acharia, you did not get my permission
to speak.

SHRI YASHWANT SINHA: We will not promulgate because there are certain procedures. There has been no delay.
This is the first opportunity that we could have come to Parliament for the creation of NCCF. It has come to the
Parliament and after the Supplementary Demands are passed, this NCCF is created and the corpus of Rs.500
crore is created. We will then sit down and decide where and how to help various State Governments. We wiill
certainly help West Bengal also. It is nobody™'s case that we will not help West Bengal.
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MR. CHAIRMAN: Shri Athawale, | have not granted you permission to speak. Please take your seat.

SHRI YASHWANT SINHA: Sir, a number of other issues have been raised, which are very specific in nature. They
relate to other Ministries, | will be asking those Ministries to respond to the Members.

With these words, | conclude my remarks and hope that the House will pass the Supplementary Demands which
are placed here.

(ends)
MR. CHAIRMAN: The question is:

"That the respective sums not exceeding the amounts on the Revenue Account and Capital Account
shown in the third column of the Order Paper be granted to the President out of the Consolidated Fund of
India, of certain further sums necessary to defray the charges that will come in course of payment during
the year ending the 315! March, 2001, in respect of heads of Demands entered in the second column
thereof against Demand Nos. 1, 5, 8, 12, 13, 28, 30, 33, 39, 40, 41, 47, 48, 50, 52, 54, 56, 58, 69, 75, 77,
81, 84, 85,87 and 88. "

The motion was adopted.



